FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
M/S GF TOLL ROAD PRIVATE LIMITED

PROVIDES

INFRASTRUCTURE CONSTRUCTION SERVICES FOR ROADS AND HIGHWAYS
(Under sub-regulation (1) of regulation 36 A of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

SL. RELEVANTPARTICULARS
1. Name of the corporate debtor along M/s GF TOLL ROAD PRIVATE LIMITED
with PAN & CIN/LLP No. PAN No.: AAICS0083L
CIN:U70101HR2003PTC055332
2. Address of the registered office Reliance Centre, 19, Walchand Hirachand Marg, Ballard Estate
Mumbai City
3. URL of website NA
4. Details of place where majority of Gurugram— Faridabad Toll Road, located on NH — 7 in the state
fixed assets are located of Haryana.
5. Installed capacity of main products/] It is total 66.185 km road from Gurugram— Faridabad, having 4
services Lanes with four Plaza located on NH — 7 in the state of Haryana.
6. Quantity and value of main products/ | Itis total 66.185 km road from Gurugram— Faridabad, having 4
services sold in last financial year Lanes with four Plaza located on NH — 7 in the state of Haryana.
7. Number of employees/ workmen 9 employees on roll
8. Further details including last available | Details are available at the communication address of the
financial statements (with schedules) | Interim Resolution Professional:
of two years, lists of creditors are | 4" Floor, 6772/2, Dev Nagar, Karol Bagh, New Delhi — 110005
available at URL: and can be sought by  emailing us on
cirp.gftollroad@gmail.com
9. Eligibility for resolution applicants Details are available at the communication address of the
under section 25(2)(h) of the Code is | Interim Resolution Professional:
available at URL: 4" Floor, 6772/2, Dev Nagar, Karol Bagh, New Delhi — 110005
and can be sought by emailing us on
cirp.gftollroad@gmail.com
10. Last date for receipt of expression of 04.01.2025 (15 days from date of issue of Form G)
interest
11. Date of issue of provisional list of | 14.01.2025
prospective resolution applicants
12. Last date for submission of 19.01.2025
objections to provisional list
13. Date of issue of final list of 29.01.2025
prospective resolution applicants
14. Date of issue of information | 03.02.2025
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants
15. Last date for submission of resolution | 05.03.2025
plans
16. Process email id to submit Expression | cirp.gftollroad@gmail.com

of Interest

Rahul Jindal

Interim Resolution Professional

IBBI/IPA-001/IP-P-02649/2021-2022/14048
AFA valid upto 30.06.2025

Date: 20.12.2024
Place: New Delhi
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FRIDAY, DECEMBER 20, 2024

PAC FINANCIAL SERVICES PRIVATE LIMITED |

Corporate 011 Ofice ne 501, 051h Floor, South Annexe Tower 2. One World Cenlne,
Senapali Bapal Marg, Lewar Paral, Mumbsai - 400 07 3. Email: confacius&apachin.com

POSSESSION NOTICE (For Immovable Property)

{Under Rule 8 (1) of the Security Interest (Enlorcement) Rules, 2002)
Whereas, the undersigned being the Authorized Officer of APAC FINANCIAL
SERVICES PRIVATE LIMITED, a private limited company, registered with the
Reserve Bank of India as a non-banking financial company, having its registerad
office at Office No.501, 5th fleor, South Annex Tower 2. One World Centre, Senapati
Bapat Marg, Lower Parel Mumbai, Maharashira = 400013, under the Securitisation
and Reconstruction of Financial Assets-and Enforcemant of Secority Interast Act,
2002 (54 of 2002) and In exarcise of the powers conferred under Section 13 (12)
read with rule 3 of the Security Interast (Enforcement) Rules, 2002, lssued a demand
notice dated 01.10.2024 calling upon the Bomowers (1) JAYSING BALWANT
KHABALE (“Borrower”); (2) SUREKHA JAYSING KHABALE (“Co-Borrower”) to
repay the amount mentioned in the notice being Rs. 27,59,744.68/- (Rupees
Twenly-Seven Lakhs Fifty-Nine Thousand Seven Hundred and Forty-Four and
Sixty Eight Paise Only) ason 28-09- 2024 together with interast theraon, within 60
days framthe date of receipt of the said notice
The Borroweris) identified above had taken secured loan from APAC Houszing
Finance Private Limited which now slands merged/amalgamated into APAC
FINANCIAL SERVICES PRIVATE LIMITED. That, accordingly, the borrower’s [oan
account with APAC Housing Finance Privale Limited stands transferred to APAC
Financial Services Private Limited.

The borrowers having fadled to repay the amount; nofice i3 hereby given fo the
borrowers and tha public in genaral that the undersigned has taken possession of the
property describad hergin below in exercise of powers confarrad on him under sub-
secton (4} of Section 13 of the Act read with Rule 8 of the said rukes of the Security
Interast (Enforcement) Bules 2002 anthis 11th day of December of the year 2024.
The borrowers in particular and the pubdic in general is hereby cautioned nof 1o deal
with the property and any dealings with the property will be subject to tha charge of
APAC Fimancial Services Private Limited for an amount of Rs. 27,59,744.68/-
(Rupees Twenty-Seven Lakhs Fifty-Nine Thousand Seven Hundred and Forty-
Four and Sixty Eight Paise Only) as on 28-09- 2024 together withinterast thereon
The borrawer's attention is invited to provisions of sub-section (8) of section 13 of
the Act, In raspect of ima available, to redeam the securad assals

DESCRIPTION OF THEIMMOVABLE PROPERTY : All piece and parcelol Flatno 201, 2nd
floor, Siddhivinayaktower, building no. 12, near M Baria Grace near, Mamta Medical, Virar
easl, Palghar, VazailMaharashira, 3013005 area admeasuning about 590 5q. 1.

Date: 20.12.2024 Sd/-Mukesh Yaday , Authorsed Gflicer
Place: Virar, Paighar APAC FINANCIAL SERVICES PRIVATE LIMITED

PUBLIC NOTICE

[, SLIDHA BALAN MUDRADATHL, WiQ.
LATE SHAILESH KUNDUVALLL, RAO ROOM
NO 8, MATRUCHAYA BUILDING,
VAJRESHWARIWADI, VEER SAVARKAR
MARG, OPF. CATERING COLLEGE, DADAR
WEST MUMBAI, BHAWANI SHANKAR,
MAHARASHTRA 4000 28 AADHAR NO.
S9ER05263144 HEREBY INFORM TO ALL
CONCERN THAT MY 50N LAKSH N
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PUEBLIC NOTICE
[Grasim Industries Limited]
Registered Office:[ P.0. Birlagram, Nagda - 456 331 Dist. Ujjain,
Madhya Pradesh, India]

TO WHOMSOEVER IT MAY CONCERN

WOTICE |s hereby given that the certificata[s] for the under mentioned securities of the
Company has/have been lost/misplaced and the holder{s] of the said securities / applicant|s]
has/have applied to the Company to issue duplicate certificate|s].

PUBLIC NOTICE

This is to inform to all concerned that |, Siddharth Bansal previously
serving as Director of THE GREEN BILLIONS LIMITED (TGBL), has
officially resigned and disassociated from the company effective
from August 10, 2024 and as of this date holds any position,
responsibility, or authority within THE GREEN BILLIONS LIMITED
(TGBL) .

Furthermore | shall not be held liable or responsible in any way for any
act of commission or omission of the Company and | shall have no
further liabilities, obligations, or responsibilities towards the company,
and | will not be held accountable for any matters arising thereafter.

Dated: 20th Dec, 2024
Place: Mumbai

NOTICE FOR LOSS OF SHARE CERTIFICATE(S)

NOTECE i hereby given that following share certificate(s} of Lotus Chocolate Company Limited
(the Company) having its registered office at 8-2-596, 15t Floor, 18, Sumedha Estates, Avenue
-4, Puzzolana Towers, Street No. 1, Road Mo. 10, Banjara Hills, Hyderabad - 500034, Telangana,
are lost/misplaced. | __ BABULAL CHOKHANI AND MARIUDEY| CHOKHAN! residing at E 5/6
SUNDER MILAN CHS SUNDER NAGAR 5V ROAD NEAR MALMIA COLLAGE MALADWEST MUMBAI-
400064, the registered holder of below mentioned shares hereby give notice that the share
certificate(s) in respect of the said shares have been untraceable and | have applied to the
Lompany for issue of duplicate certificate(s)/letter of confirmation(s).

Name of Shareholder | Falio No. Share Cer- |Distinctive No. Na. of
tificate No. {Shares
Gapal Prasad Maheshwari | 629391 | 3129140 | 450718756-450718950 195
Gopal Prasad Maheshwari | 630107 129143 [450719021-450719200 [180
Gopal Prasad Maheshwarl | GRAOIZTI81 | 3327381 | 656450075 -656450273199
Gopal Prasad Maheshwarl | GRAO327364 | 3327384 555451}34'3-55M5u530§134

The share holder is deceased and now succeeded by Suman Maheshwari.
The Pubdlic are hereby cautitned against purchasing or dealing in any way with the abowe
referred share certificate[s]. Any person who has any claim in respect of the said share
certificatals] should lodge such daim with the Company or its
Registrar and Transfer Agents KFin Technologies Limited, Unit:- Grasim Industries Limited
Selenium Building, Tower-B, Plot Mo, 31 & 32, Financial District Nanakramguda,
Serilingampally, Hyderabad, Rangareddy, Telangana, India - 560 032 within 15 days of
publication of this notice after which no claim will be entertained and the Company shall
proceed to issue with the Dupficate Share Certificatels].
Place: Kolkata
Date: 18.12.2024 ame(s] of the holder(s] / Legal Claimant ;
Suman Maheshwari

RESEARCH DESIGNS & STANDARDS

ORGANISATION LUCKNOW

E- PAC-Indigenous Notice No. :03245011/172

Executive Director/Stores on behalf of President of India invites PAC - Indigenous Tender
(Single Packet) by this office as follows-

SHAILESH KUNDUVALL 1 D)

0 LATE SHAILESH KUNDUVALLI DOB
25122001, AADHAR NC. 3TTRR8T05033 15
HNOT IN MY SAYING OR CONTROLAMND IS
INVOLVED IN UNSOCIAL ACTITIES WITH
UNWANTED ELEMENTS, S0 | HEREBY
DEBAR HIM FROM MY ALL PROPERTY IN
MUMBAI AND KERALA AND | HAVE

1 | 03245011

S |Tender No. Brief Description QTY. | Tender Closing Date/
Opening of Tender
3 4 5
SUPPLY, INSTRUMENTATION, SOFTWARE
UP GRADATION AND COMMISSIONING
FOR PLEMENTATION OF RFID BASED 01 Set

TEST STRETCH IDENTIFICATION AND KM
MARK PUNCHING DURING OSCILLATION
TRIALS as per Technical Document.

06/01/2025 (Monday)

SHUNTED HIM OUT FROM MY HOUSE. IF
ANYBODY DEALS WITH HIM IN ANYWAY
HE HIMSELF WILL BE RESPONSIBLE FOR
T AND NOT ME, MORE |F ANYTHING
(MISHAP) HAPPENS TOME FOR IT MY SON
AND HER GIRL FRIEND RINKI OF SURAT
SHOULD BE HELD RESPOMNSIBLE

Document.

SUPPLY, INSTRUMENTATION, SOFTWARE
UP GRADATION AND COMMISSIONING
OF THE SPEED RADAR SET-UP TO
ACCURATELY MEASURE TEST VEHICLE
SPEED DURING TRIALS as per Technical

01 Set

RO No- 34/2024/Stores

5. E. RAILWAY - TENDER

For complete details of tender conditions and Corrigendum issued in tender, if any, please visit
IREPS website www.ireps.gov.in

Executive Director/Stores/RDSO/Lucknow

FORM A
PUBLIC ANNOUNCEMENT
{Under Reaulation & of the Insolvency and Bankruptey Board of India
{insolvency Besolution Process for Corporate Persons) Keguiations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF

REDKENKO HEALTH TECH PRIVATE LIMITED
RELEVANT PARTICULARS

REDKEMKO HEALTH TECH PRIVATE LIMITED

(1. [Wams of corporate destor _________|REOKEMKO H

2. [Date of incorparation of corporale deblor [B Jan 2020

|3 | Awrthority unler which corporabe debior | Misistry of Corporate Affass
| Iz meompoeated | registered Registrar of Companies

4. |Corporate Merdity Mo,/ Lamited Liabdity | U851 D0MHZ020FTCIS56TD

|_ _ {entification Noof corporate delio

{office and | 16th Floar, 1608, B & © Wing C/86, G Block One
BKC. Opposie Bank of Earoda, Bandra
|'E]I'115!T|I'|ﬁ.| Mumisal - 4000517, Maharashiea

17™ Decernber, 2024

| prnclpa! office (if any] of corporabe
debior

[i- | Beddress of the migistered vifice and

Iﬁ_!_r-mnewm:y CraTerEn cemesl dats in
| frespect of corporaty dibioe
|F | Estirmated dakg of closied of insalvensy |15 June, 2)25
| |resolulion process i 18 P —
3 [Mameand registation numder of e M. Hemarshu Kapadia
| insolvency professional acting as interim | IP Reg Mo
| Fegalulian grofagsicnal BB PR -DO2AP-NOD3 B2 7- 181023
9, |(Address and e-mall o e interim Otfice no. 201, 2nd Floar, & -Wing, Jeevan
| resalulion prifessional, as regesiered Peafiha Society, Chamdavarkar Foad, Barieali
| 'with the Boaed (Wiest), Musrdiai Suboiban. Mabseashira 400082
hemanshuEikacs. coey
Office no. 201, 2nd Floor, &-%ing, Jeevan
Praiha Socisty, Chandavarkar Foad, Barivall
(Wieat), Mumdal Subuiban, Maharzshira, 400082
| i i | !;ir|!|;!';|§m|k!t.-’..-.'l|iu|¢| il
111 :Li'l$| ks for subinsission of claims Y Decermbern 2024
12, [Classes of crodiors, il any, wnder clauss [NA
| 1b} of sub-section (6A) of section 21,
paseeripingd by the interim resction
| |professional
13 [Mames af Insdlvency Pratessionals ef
|identifind to-ack as Authorisod
| Representative of creditors m 2 class

10, |Address and g-mail o bo used 1o
| correspondence with the mterim

|| .

| resaluban professicaal

14, | (&) Relewant Forms.and

| () Dedails of authorized representaiives

are dvailabie al

Moo is hereby given that the Netional Company Law Tribural hes ordesed the commencamentof
comeeale inssivensy resolulion process of ke Redkenko Health Tech Private Limited cn 1Tth
Decembes, 2024,
The credifors of Redkenko Health Tech Private Limited, are hereby called upon to submit thair
clems with pracf on ar before 315t December, 2024 {o the interim respluticn professianal at the
eddress menfianed againss entry Mo, 10,
The financial credilors shall submil thair claims with prool by aleciranis means only. All olbar creditors
rdy sl the clasms with proal m pessai, by post or by el aelrenic means.
A financial cretéor belinging o8 class, as lisled sgainst the entry Mo, 12, shall indicate its chias of
suthoniged represeniative fiom amang the three insolvency professgonals Bsfed againstentry Mg 13
to actas authorised represendasive of the ciasa [specify clasa] in Form Ch = MNatapplicable
Submissionof false ormisleading proofs of clam shall gliract panalties,

Web link: hpayfibbi
Physacal Addiress: Bl

Sl

Hemanshu Kapadia
Inlarm Fesolution Professional of Redkenko Health Tech Private Lemiled
IP Rag Mo! IBBUIPA-002AP-M0031 BR201 F-18H0923

AFA: 31122025

FOLIONO | NAME CERTNO | DISTFROM | DISTTO | SHARES
LCC035549 | BABU LAL CHOKHANI | 15531 | 2583001 | 2583100 | 100
MARILE DEVI CHOKHANI
21685 3198701 A195800 | 100
22387 | 3768601 | 3268700 | 100
4adida | 4300401 L 409500 L 100
LCC039866 | BABULAL CHORHANI | 36158 | 1501337 | 1521436 | 100

Aty person wha hasthave a claim in respect of the said certficatels) should lodge his/her/their
daim with all supporting documents with the Company at its registered affice. If no valid
and legitimate chaim is received within 15 days from the date of publication of this Motica,
the Caompany wall proceed to issue duplicate share certificate to me.

Place - Mumbai S/~

Date; 20/12/2024 Mame of the Shareholder

SVC CO-OPERATIVE
BANK LT o

i Fonrmarly This Shamreao Yicthal CTo-op BEamk Led. )

Frmamssbmed @y om |

Eﬂe_and Place: Mumbai, EU.1E.EI]E__4;“

Navi Mumbai Regional Office,

Circle Office Building, 8th Floor, ‘A’ Wing,
C-14, G Block, BKC, Bandra East,
Mumbai- 400 051

email :- recoveryronm@canarabank.com

darer d@ Canara Bank <

. o -] el bl L

g

For and on behalf of the Prasident of India,
the Divisicnal Elecirical Enganger (Qan ),
South Eastern Rallway, Ranchi-834001
invites E-tender for the following wark,
Following tender has been uploaded on
wabsite wwow.ireps.gowv.in, The landar will
be closed at 12.00 hrs. on due date,

FUTURE RETAIL LIMITED (In Liquidation)
Registered Office: 2nd Floor, Future Group Office, SOBO Brand Factory, Pandit Madan Mohan Malviya Marg,

Cross Road Haiji Ali, Tardeo, Mumbai 400034
Contact: +91 9540007506; Email: frl.eauction@gmail.com

E-AUCTION - SALE OF ASSSETS UNDER IBC, 2016

e-Tender Notice No.; EL-.CON-ADA-ESL-
24-6, Date: 18.12.2024. Brief Description

Date and Time of Auction- January 19", 2025
03:00 PM to 05:00 PM (With unlimited extension of 5 minutes each)

of works: Supply, erection; festing &
commissioning of 23 KV OHE including
RC and PSIworks In connection with the
work of private siding of bia ESL Stes Lid,
at Bandhdih Station Yard. fior Railway
connactivity portion in Adra division of

Sale of Assets owned by FUTURE RETAIL LIMITED (In Liquidation) forming part of Liquidation Estate
under sec 35(f) of IBC 2016 read with Regulation 33 of Liquidation Process Regulations. E-Auction will
be conducted on “AS IS WHERE IS, AS IS WHAT IS BASIS AND NO RECOURSE BASIS.”

The Sale will be done through e-auction service provider RIGHT2VOTE INFOTECH PVT LTD -
Right2vote via website https://right2vote.in/online-auction/

south Easlem Railway, Value of work: ‘ASSETS DESCRIPTION QUANTITYI_ LOCATION | RESERVE EMD
T 1.4552632.30. Bid Security; T 2,22 800, PRICE
c“”"“f‘“’“ Period: 06 months. Clesing | 1) o+ No. |a. Inventory — Clothes,| Lumpsum | 2 locations at |Rs 26,63,225|Rs. 2,66,322
Date: 13.01.2025. Interasted tendarers 13 Accessories, Footwear & Delhi
sy wisil wehsite www ireps.gowv.in [E- Miscellaneous in scrap or
Tencer—sWorks (logirm with phoms ms, ) and damaged condition
ggarch wih above menbaned lendear H-EI.] b P P E S cra o f
for full details/description/specification of Flirniture/Fixtures Electrr)icals
tha tenders and submil theair bids onfine. Utilities & Other It ’ ’
In no s manual lender for 1his e will E nties eriems
be accepled. N.B.: Prospective bidders| || LOtNO. |a. Inventory — Clothes,| Lumpsum Kanpur,  |Rs 38,78,185| Rs 3,87,818
may regularly visit www.ireps.govin to| || 14 Accessories, Footwear & Uttar Pradesh
participate in all other tenders. (PR-828) Miscellaneous in scrap or
damaged condition
b. PPE - Scrap of
Furniture/Fixtures, Electricals,
EAST BUAST RAILWAY Utilities & Other Items
Lot No. |a. Inventory — Clothes,| Lumpsum | 4 locations at |Rs 94,17,703| Rs 9,41,770
e-Tender Notice No. ETCECIVEBS 15 Accessories, Footwear & Ahmedabad,
E‘:vm“:’::;:lﬁ?:"'m&” Miscellaneous in scrap or Gujarat
Sna O Wors: damaged condition
SARLA & SASON AND BRUNDAMAL- b PgP E Scrap of
JHARSUGUDA FLY OVER CONNECTING : -
DN LINE: EXECUTION OF BWAY WORKS Fu_r.nliture/FixtureS, Electricals,
SUCH A5 LINKING/LAYING/IDISMANTLING Utilities & Other Items
OF TRACK AND POINTS & CROSSINGS, -
SUPPLY OF BALLAST, TRANSPORTATION Lot No. |a. Inven?o ry — Clothes, Lumpsum S locations at Rs Rs 30,33,599
OF PWAY MATERIALS AND OTHER| | 16 Accessories, Footwear & Hyderabad and 3,03,35,995
CONNECTED WORKS IN CONNECTION Miscellaneous in scrap or Warangal,
WITH 3RD & 4TH LINE OF SASON & SARLA damaged condition Telangana
PROJECT AND BETWEEN BRUNDAMAL &
b. PPE - Scrap of
JHARSUGUDA IN CONNECTION WITH . . .
BRUNDAMAL-JHARSUGLUDA FLY OVER Fu_r.nllture/letures, Electrlcals,
CONMECTING DN LINE. Utilities & Other ltems
s DL © 267547 Lakh, | 1) e No [a. Inventory — Clothes,| Lumpsum Jaipur, Rs 64,48,172| Rs 6,44,817
_E'ﬁ:;""”';w" ompletion perod ofthe | |l Accessories, Footwear & Rajasthan
10t "t 5' : Miscellaneous in scrap or
Tander chosing date & tdme FRFEGEENT q q diti
16,01 2025, amaged condaition
No manual offers sant by PastCourierFax or b. PPE — Scrap of
in person shall be accepted against such Furniture/Fixtures, Electricals,
ebenders gven if these are submitied on fim's Utilities & Other Items
fetier head and recessed in Bma. Al such - . s

manual offiers shall be considansd invalid and

shall be rejectad summanly wittioul any Eligibility Documents

Last Date to apply, submission of

January 03°, 2025

consdaraan

Date of Declaration of Qualified Bidder | January 04", 2025

Complete information inciuding e-tender
documents of the above e-lender is available
in'website wanw ireps.gov.in. The prospective

Inspection date and time

January 05", 2025 to January 11", 2025
|(With advance information) (From 11:00 AM to 4:00 PM)

lendeners are advise o redsit the website 15
(Fifteen] days before the date of closing of

Last Date of submission of EMD

January 17", 2025

tender to note any changes! comgenta issued
for this- tender. The lenderersbidders must
have Class Il Digital Signature Cartificate and
must be registered on IREPS portal. Only
reqstared lendarer! bidder can. participate on

Date and Time of E-Auction

' January 19", 2025 (3:00 PM to 5:00 PM)
(In case bid is placed in the last 5 minutes of the closing
time of the e-auction, the closing time will automatically

| get extended for 5 minutes of each occasion unlimited)

o

a-tancerng. Note —*Taxes as applicable

The tenderers shawld read all instructons b
{he tenderers carefully and ensure compliance
ofallinstructions including check sts, para 3.1
{adificnal check lisf) of Tender form [Second
shesl) Annaxire-l of chapier 2 of Tender
documents, submission of Annexure-BIG &
G duly wverified and signed by Charbared

Terms and Condition of the E-auction are as under:

1. E-auction sale will be conducted on “AS IS WHERE IS”, “AS IS WHAT IS”, “WHATEVER THERE IS
BASIS* AND “NO RECOURSE BASIS” only and as such, the E-auction sale shall be without any
kind of waivers, warranties and indemnities. It is to be noted that the bidder(s) cannot place a bid at a
value below the reserve price.

Accountant 2. The intending bidders are required to deposit EMD amount either through NEFT/RTGS/DD in the

~ Chief Administrative Officer (Con)l
'pniﬁ's'mi—ﬁﬁﬂ Bhubaneswar

Date: December 20", 2024
Place: New Delhi

favor of Future Retail Ltd in Liquidation having Account No.: 016020110000388 with Bank of India,
Spl. Asset Recovery Management Mumbai- 400038 and IFSC Code: BKID0O000154.

3. For detailed terms and conditions of E-Auction, Bid Form and other documents, please visit the
websites https://ebkray.in/ and https://right2vote.in/online-auction/ prior to bidding.

4. For any query relating to E-auction, contact at Mobile No. 9540007506 and Email
frl.eauction@gmail.com or Liquidator on his email sanjay@sgaindia.in . We kindly request that all
phone inquiries be made during the designated hours of 3:30 PM to 5:30 PM to ensure availability
and efficient assistance. Alternatively, you may reach out anytime via WhatsApp at 9540007506.

Sd/-

Sanjay Gupta

Liquidator- Future Retail Ltd

IBBI Reg. No: IBBI/IPA-002/IP-N00982-C01/2017-2018/10354

Communication Address: Primus Insolvency Resolution and Valuation Pvt Ltd;

D-58 Defence Colony, New Delhi-110024

Regd. Address: C-4-E/135, Janak Puri, New %Haﬁ&%ﬁex

REF:RO/LEGAL/SARFAESI/34/2024/MV
To,
Mr. Bhartraj Bhaskar Thali, House No 579 Bharatraj Niwas Pirwad, Road Opp Jivan
Mukt Maharaj Math,0Ongc Company Nagaon Uran, Maharashtra - 400702 Mob No:
9323789477
Mrs. Sugandha Bharatraj Thali House No 579 Bharatraj Niwas Pirwad, Road Opp Jivan
Mukta Maharaj Math, Nagaon Uran, Maharashtra - 400702 Mob No: 9869501058
Mr. Bhartraj Bhaskar Thali Flat No. 301, 3rd Floor, “Swami Leela” Apartment, Village
Dhamote, Taluka Karjat, District Raigad, Maharashtra -410101
Mrs. Sugandha Bharatraj Thali Flat No. 301, 3rd Floor, “Swami Leela” Apartment, Village
Dhamote, Taluka Karjat, District Raigad, Maharashtra -410101
Subject: NOTICE UNDER SECTION 13(2) OF THE SECURITISATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
(SARFAESI ACT, 2002) READ WITH SECURITY INTEREST (ENFORCEMENT) RULES, 2002
AS AMENDED FROM TIME TO TIME.
Sir,
The undersigned being the authorized Officer of Canara bank, NAGAON(MAHARASHTRA)
branch (hereinafter referred to as “the secured creditor”) , appointed under the Securitization
and Reconstruction of Financial Assets and Enforcement of Security interest Act, 2002,
(hereinafter referred as the “Act” ) do hereby issue this notice to you as under:
That MR. BHARATRAJ BHASKAR THALI and MRS. SUGANDHA BHARATRAJ THALI
(hereinafter referred to as “THE BORROWER™) have availed credit facility/ facilities stated
in Schedule A hereunder and have entered into the security agreements in favour of secured
creditor. While availing the said credit facilities, you have expressly undertaken to repay
the loan amount/s of Rs. 26,82,246.00 (Rupees Twenty six lakh eighty two thousand two
hundred forty six only) with interest thereon in accordance with the terms and conditions of
the above mentioned agreements.
You (The Person mentioned in Schedule B) are also entered in to agreements against the
secured assets which are detailed in Schedule B hereunder.
However, from SEPTEMBER 2024, the operation and conduct of the said financial
assistance/ credit facilities have become irregular. The books of account maintained by
the secured assets shows that the liability of the borrower towards the secured creditor
as on date amounts to Rs. 23,93,667.63 (Rupees Twenty three lakh ninety three thousand
six hundred sixty seven and paise sixty three only), the details of which together with the
future interest rate are stated in schedule C hereunder. It is further stated that the borrower/
Guarantor having failed to keep up with the terms of the above said agreement in clearing
the dues of the secured creditor within the time given, and have been evasive in settling the
dues. The operation and conduct of the above said financial assistance/ credit facility/ies
having come to a standstill and as a consequence of the default committed in repayment
of principal debt. Installment and interest thereon, the secured creditor was constrained to
classify the debt as Non-Performing Asset (NPA) as on 10/12/2024 in accordance with the
directives/guidelines relating to asset classification issued by the Reserve Bank of India.
The secured creditor to through this notice brings to your attention that the borrower has
failed and neglected to repay the said dues/ outstanding liabilities and hence hereby demand
you under Section 13(2)of the Act, by issuing this notice to discharge in full the liabilities of
the borrower as stated in Schedule C hereunder to the secured Creditor within 60 days from
the date of receipt of this notice that you are also liable to pay future interest at the rate of
11.51% Per Annum together for Housing Loan and 11.86% Per Annum together for Canara
Home Loan Secure with all costs, charges, expenses and incidental expenses with respect
to the proceedings undertaken by the secured creditor in recovering its dues.
Please take note of the fact that if you fail to repay to the secured creditor the aforesaid sum
of Rs. 23,93,667.63 (Rupees Twenty three lakh ninety three thousand six hundred sixty
seven and paise sixty three only), together with further interest and incidental expenses
and costs as stated above in terms of this notice under Sec.13(2) of the Act, the secured
creditor will exercise all or any of the rights detailed under sub- section (4) (a) and (b) of
Section 13, the extract of which is given here below to convey the seriousness of this issue:
13(4)- In case the borrower/Guarantor fails to discharge liability in full within the period
specified in sub section (2), the secured creditor may take recourse to one or more of the
following measures to recover his secured debt, namely;
a) Take Possession of the secured assets of the Borrower/Guarantor including the right to
transfer by way of lease, assignment or sale for realizing the secured asset;
b) Take over the management of the business of the borrower including the right to transfer
by way of lease, assignment or sale for realizing the secured asset:
Provided that the right to transfer by way of lease, assignment or sale shall be exercised
only where the substantial part of the business of the borrower is held as security for the
debt;
Provided further that where the management of the whole of the business or part of
the business is severable, the secured creditor shall take over the management of such
business of the borrower which is relatable to the security for the debt; And under other
applicable provisions of the said Act.
Your attention is invited to provisions of sub section (8) of Section 13, in respect of time
available, to redeem the secured assets.
You are also put on notice that in term of Section. 13(13) the borrower/ Guarantor shall
not transfer by way of sale, lease or otherwise the said secured assets detailed in
Schedule B hereunder without obtaining written consent of the secured creditor. It is
further brought to your notice that any contravention of this statutory injunction/restrain,
as provided under the said act, is an offence and if for any reason, the secured assets
are sold or leased out in the ordinary course of business, the sale proceeds or income
realized shall be deposited with the secured creditor. In this regard you shall have to
render proper accounts of such realization/income.
This notice of Demand is without prejudice to and shall not be construed as waiver of any
other rights or remedies which the secured creditor may have including further demands
for the sums found due and payable by you.
This is without prejudice to any other rights available to the secured creditor under the Act
and/or any other law in force.
Please comply with the demand under this notice and avoid all unpleasantness. In case of
no-compliance, further needful action will be resorted to, holding you liable for all costs
and consequence.

DATE: 16.12.2024

Thanking You.
Yours Faithfully,
AUTHORISED OFFICER
SCHEDULE A[DETAILS OF CREDIT FACILITY/IES AVAILED BY THE BORROWER] ]
Serial LoanA/C. Nature Of Loan/Limit Date Of Amount
No. Number Sanction
1. | 160001360662 Housing Finance 11/01/2023 | Rs. 25,00,000.00
2. | 164003031078 | Canara Home Loan Secure | 13/01/2023 | Rs.1,82,246.00

SCHEDULE B :- [DETAILS OF SECURITY ASSETS]

SL IMOVABLE Name Of The Title
NO Holder

1 | Flat No. 301, 3rd Floor, “Swami Leela” Apartment, Village| MR. BHARATRAJ |
Dhamote, Taluka Karjat, District Raigad, Maharashtra, BHASKAR THALI

-410101 Admeasuring 643.50 Sq. Ft. Built Up Area, | and MRS. SUGAN-
Boundaries:North: Internal Road Village,South: Open| DHA BHARATRAJ

Plot,East: Open Plot,West: Open Plot THALI

SCHEDULE C:-[DETAILS OF LIABILITY AS ON DATE]

Serial| Loan A/C. Nature Of Loan/Limit Date of Amount
No. number Saction
1. 1160001360662 | Housing Finance 11/01/2023 | Rs. 22,15,487.63

13/01/2023 | Rs. 1,78,180.00

=] 161%3031078 Canara Home Loan Secure

LEGAL & RECOVERY DEPARTMENT
SVC TOWER, JAWAHARLAL NEHRU ROAD, VAKOLA, SANTACRUZ EAST,
MUMBAI: 400 055. Tel No: 71999975/986/983/748.

POSSESSION NOTICE

WHEREAS the undersigned being the Authorized Officer of SVC Co-operative Bank
Limited earlier known as The Shamrao Vithal Co-operative Bank Ltd., under The
Securitization & Reconstruction of Financial Assets enforcement of Security Interest
Act 2002 in exercise of powers conferred under Section13 (12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued a Demand Notice dated 07.10.2024
under Section 13 (2) of the said Act, calling upon, 1. Mr.Nilesh Vajeshankar Joshi
(Principal Borrower/Mortgagor) Flat No.511, Shree Moreshwar CHS Ltd.,New
MHADA Complex Building No.3A, Malwani Janakalyan Nagar, Near Bhoomi Park,
Malad West, Mumbai 400095 And/or 14/132, Pragati Society, Mahavir Nagar, M.H.B.
Colony, Kandivali West,Mumbai 400067. 2. Mrs. Swati Nilesh Joshi, (Co-borrower/
Mortgagor) Flat No.511, Shree Moreshwar CHS Ltd., New MHADA Complex Building
No.3A, Malwani Janakalyan Nagar, Near Bhoomi Park, Malad West, Mumbai 400095
And/or 14/132, Pragati Society, Mahavir Nagar, M.H.B. colony, Kandivali West,Mumbai
400067 And/or 03, Mannstion Mangesh Gali, Ahilyabai Chowk, Kalyan West, Thane
421301 to repay the amount mentioned in the said Notice being Rs. 20,86,948.66
(Rupees Twenty Lakhs Eighty Six Thousand Nine Hundred Forty- Eight and Paise
Sixty-Six Only) as on 30.09.2024 together with interest at contractual rate from
30.09.2024 plus legal & other incidental expenses incurred thereon till the date of
closure, within 60 days from the date of receipt of the said Notice.

However the Borrowers / Mortgagors mentioned hereinabove having failed to repay the
full amount with interest, notice is hereby given to the Borrowers/Mortgagors in particular
and to the public in general that the undersigned Authorised Officer of SVC Co-op. Bank
Ltd., has taken SYMBOLIC POSSESSION of the property described herein below in
exercise of Powers Conferred on her u/s 13(4) of Rule 13 of the Act read with the Rule 8
of the Security Interest Enforcement Rules 2002 on this day 18.12.2024.

The Principal Borrowers/Mortgagors in particular and the public in general
are hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of SVC Co-operative Bank Limited, for an
amount of Rs. 20,86,948.66 (Rupees Twenty Lakhs Eighty Six Thousand
Nine Hundred Forty- Eight and Paise Sixty-Six Only) as on 30.09.2024
together with interest at contractual rate from 30.09.2024 as mentioned in the
said notice plus legal & other incidental expenses, fill the date of entire payment.
The Borrower’s /| Co-Borrower / Mortgagor’s attention is invited to provisions of
Sub-section (8) of Section 13 of the Act, in respect of time available, to redeem

the secured asset.
Description of The Property

Residential Flat No. 511, admeasuring 180 Sq.feet carpet are on 5th floor in
building known as Malwani Shree Moreshwar Co-op. Hsg. Society Ltd. situated at
New MHADA Complex Building No.3-A (EWS Code no.250-Malwani)Land bearing
Survey no.263(Part); CTS No.6A (Part) lying and bearing situated at Malwani;
Janakalyan Nagar, Near Bhoomi Park, Malad West Mumbai 400095 in the names of
Mr. Nilesh Vajeshankar Joshi & Mrs. Swati Nilesh Joshi.

Date: 18/12/2024 Ms. Megha S. Majagaonkar
Place: Malad West, Mumbai  Chief Manager (Officiating) & Authorised Officer

FORM-G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S GF TOLL ROAD PRIVATE LIMITED
PROVIDES
INFRASTRUCTURE CONSTRUCTION SERVICES
FOR ROADS AND HIGHWAYS

[Urader sub-regulation (1} of regulation 364 °af the nsolvency and Bankruptey Board ol Irdia
(Insofsency Resoluton Process for Corporada Parsons) Reguiatans, 2016]

RELEVANT PARTICULARS

1. | Mame of the corporate dablor M/s GF TOLL ROAD PRIVATE LIMITED
along with PAN & CIN LLP Mo BAN: - AAICSO0EIL

CIN: - LT HR 200 IFTCDSEEE

2. | Address of the reglstered offica Rakance Centre, 18, Walchend Hirachend Marg,

Balard Exlate Mumbai C2y M 400007 i

3 | URL ol websiia L]

4. | Deails of place where majority of Guenugram- Faridabad Tod Road, localed on
Mwad assels are localed MH = ¥ e state ol Hansna,

8. | IRrstalled capacily of main products | Ifis lokad B5.185 km road from Guregearm -
services Faridabad, having 4 Lanes with four Plaza
located on MH - 7 in {he steta of Harvana

6. | Cauantity and velue of main producksf
SRrvices S0k o ksl inancial year

It is bofal 66,165 km road from Guregram -
Faridatad, having 4 Lanés with four Plaza
lncatad an WH - ¥ in the state of Haryana

Mumber of emplwesas | woromen 8 employ=es on roll

Cwalgls are available at Se communication
acddress of thie Intarim Resclfon Professians
4" Floar, 8717272, Dav Nagar, Kanal Bagh, New
Dt = 11GEELS e Gan Desaughl by amaning us
on clrpgftatiroadd@gmall.coem

8. | Furlhes datails including |ast available
financial slatements failh schedubes)
of two years, ksts of craditors are
avalable al URL

Datails are available at Be commurecation
addrass of the [nbarm Rasclufion Profassions
4" Floor, 67722, Dav Magar, Kanol Bagh, New
Ceathi - 110005 and £an be sought by amailing 1=
o cirg gfolimad@gmall.cam

9. | Efgibity for ressdulian appicants undar
gecton 252} hh of the Code & avallzble
al LRl

10, Lasi date for receipl of expression 04012025
of inlprash {15 days from date of issue of Form G}

11.| Date of izsue of provisionsd lstod 14.00,2025
prospactive resolution appicants

12, Last date for subsmission of objeclions | 19.01,.2025
1o provisional =1

13,0 Date al msue ol iral kst of prospeciive | 20,01, 2025
resciution applicants

12, | Dateof gsue of [nfarmaton memarandum, | 29012025
ewalsion matrix and raguast for resalulion
PN b progpeclive rescluton applicants

15.| Last dale of subiméssion of resolofion plans | 28.02,2025

16, | Process emall i foosubmil Expr.of Interest | cirp.ghtoliread@igmail.com

S/~
Rahul Jindal

Interim Resolution Professicnal
IBBIPA-DOIP-P-0264 9/2021- 202244048
AFA valid uplo 30.06.2025

Data : 20.12.2024
Place - Mew Delhi

G GARNET INTERNATIONAL LIMITED
(18 1 L741 10MH 1 995FLCO93248)
GARMNET pogd ORice ; OFFICE NO-901, RAHEIA CHAMBERS, FREE PRESS IOURMAL MARE,
RARIMAN POINT MUSHAT 400021
Weebaite ©wwtr garmeting.com, Email-id : infoimigameting.com,
Phone Ma, @ +97-27 22820774, & G1:22 DRE20TY6

NOTICE OF EATRA ORDINARY GENERAL MEETING
E-VOTING INFORMATION

NOTICE Is henshy gluen that the Extra Ordinany Geseral Meeting (EGME of the membess of the

Company will be held on Saturday, 1Vth January, 2025 af 11,00 AW, 15T threugh Video

Conferancing W) Other Awdia Visual Means (AR to fransact the businesses as setout In

the matlce of EGM in compliance with General Cirtulas Nas, 1472028 fdased Sth Agril, 20201,

172040 (dated 13th Agril, 2020), 20/2020 {dated Sth 3ay, 20H), 03720821 {dated Laruary 13,

2021), 12021 (dated bune 23, 2621), Ciroulas Moo 2002021 {dated Decemdwer OF, 2027} and

Circular Mo, 112022 (dated December 28, 2027) respectively, issued by the Ministry of Corpoate

Affairs ["MCA Corcislar(s)”} and Circulas Moo SEBEHOMCFDACMDECIRS PA2020HT9 dated 12th Bay,

2020, Cirular Mo, SEEVHOVCFORCMDZIOIRR2G21/11 dated 15th Januwarg, 2021, Grcular Na.

SERIHOAFDVCMD 3 CIR 2022062 dated 13th May, 2022 and Cecolar Moo SEBWHOACFDPal-

JIFCIR202 20 dated Sth laruary, 2023 Bsued by the Sepurities and Exchange Board of India ("5E8I

Circulars"), In compliance with MCA Ciroulass and SEBI Cirqulass, the Modice of EGM has been sentin

glectranic mede ondy to all those members whase &-mail [ds are registered with the Company orthe

Regastrarand Shace Transler Apent or their espactive Depository Participantis),

REMOTE ENVOTING: In comphance with provisions of Section 108 of the Companies Aoy, 203 read

with Rule X0 of the Campanies (Management and Adminlstration) Amendment Rubes, 2015 and

Regulation 44 of the Securities and Exchange Board of ndia (Usting Ohligations and Disclpsume

Resuirements) Regulations, 2015, the Company is providing its members, the faclity to-exerciss

thewr right to vote at the Extra Ordinary Genesal Meeting (EGM) by eledironic means on all the

busineszes set lonh in the Motice of the EGM throwgh the remote e-Vating Secvices provided by Link

IritErmae (Inclia) Pet. Ltd (LUPL. The detailed instructions far remote e-voting failty are contained in

the Motice of the EGM which has been semt tothe Members: Tha detads pursuant tothe provisions af

Companies Act, 2013 and Rules aregiven hareunder;

1. Cut-offdate for the puspose of remaote e-voting is Saturdzy, Ath January, 2025,

2. Period of e-woting: E-wating shall cammence from Wednesday, 8tk Jansaryg 2025 at %00 AM
and endsan Fiday, 105h fanuary, 2025 at 500 BM, Please note that remoate e-yoting will nat be
altowed beyond the above-mentioned time and date

3. Persans wha have acguired shares anid become member of the Company after dispatch of Notice
of the EGM and holding shares as an the cut-off dade i, Saturday, 3th Fanuary, 2025, may cast
I[::"I! visties by Tollowing the instructons and prooess of remote &sating &8 provided in the Noticoe

G,

4, Motkee of EGE) & available oo -'mll'.ll,l,'-;,l!:ﬂ:.d'{r_un[b.;u'.i" I:'-lllww.c].rl.'u,'llnl carm b as well as wiehsiie of
Link Irsfiane (india) fyt, Lid (LIPLY a1 hitps: Manstavete linkintime.co in,

50 A person, whase name appears in the Register of Members or inthe Register of Beneficial owmers
maintained by the depesitones as on wt-off date only, shall be entisled to avail the facility of
rempge e-veding as well as voling at the EGM. Howeves, if the person is already registered with
LIPL far remote e-wating, then the existing Lser 10 and Fassword can be used for casteng wates.

b. Members attending EGM throegh VEOMYR facility, whe have not casted their vates by remate -
viting shall be able to cast their votes through e-veting at the EGM.

1. Members wha have casted their wates by remate e-yoting, may also attend the EGM through
WCOALMM tadility but shall not be entithed to cast their votes again at the EGM

B The procedure for e-woting, attending the EGM through VOOAWYM facility and registration of E-
mail I by sharekolders has been provided in the Motice of EGM. The same is availabie on the
wiebsite of the Company .2 wew.gametint com, website of Link Intime {india) Pyt, Ltd (LAPL) at
hitpszifnstavote. linkintime.ca.m. and at the website of BSE Limited i.e, wvew. bsesndia_cam,

&, Il you have any quenes or issues regarding attending. EGM & e-voting from the LIPL e-Noting
System, you may refer 1o HELP section on hitps:finstovete linkintime.co.in, or send an email to
pritices@ linkinlime.co.in or contact on; <Tel: 022 - 49718 G000,

Far GARMNET INTERMATIONAL lIMITEhID

£di
Ramakant Gaggar
Aeanaging Directs

Flace: Mumbai
[rate: 19,71 20024

1 MK T0T9838)
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. and MEP will be accepled, Banchmarking will be done based on reasonable g-q-qg'r L) Eh—{ﬁ. aﬁ-q I = =
14. Wﬂqafa%%a%@ai @ forg e 29.01.2025 rates as per last rebates offered by shop owners in earfier contract. Highest El'ﬁ' ﬁr&r 06.01.2025 5.00 aﬁ % ( SMHATET AT ATAATET )
el i I single ids will not necessarily be accepted. Allotment will b2 done by

— SR AT Arerret ;ﬁ%?ﬁj o Board of Officers taking into account, rebate offered, documents attached g_:ﬁw ot ot 08.01.2025 am 12:30 ﬁ ﬁ aw 1:30 ﬁ dch %

-| STHTETT TS g d 02. filling up all particulars/details, financial stafus of bidders, rafes of ifems O W ﬁFlE 3F|'{ﬂ'&|?‘|' w T

16.| et &g JWAT T B & fo di S e - | cirp.gftollroad @ gmail-com proposad fo be sold inoshops, character verification, waliare of troops and (ﬁaﬁ %5 LED - aﬁ m a; a; )

T/ — oiher parameters as manbaned in the tander form. .| mEr W/ wSer(H ) AR ) e T G fafdee fafr @ ot T oI | @ 9. faewr
ige fSiga 5. A0C, AFMD = the overall trsstee for S1 Fund, C Adm O is the President of |. T 99 U Uar fereror gard Fro aT%EW@'!ﬁ S
3Ry | TR Senvice Institute, All correspondence | Claims conceming bidding are tobe (% ) m HT UHER
femi@: 20.12.2024 IBBI/TPA-001/IP-P-02649/2021-2022/14048 addressed to C Adm Q. No query { claim concemning bidding will be - - - -

;W8 el QUHY 30.06.2025 TP a8 accapted beyond 10 days of allotment. Decision of ADC / C Adm O will ba 1| AR TS (e o 7082009439) 9 | e o €1/31 X fi-2/150/1 () A RETRA WBM e F|30.05.2024 TF et I %, 23,08,000/- 209272434
fixad and binding. Mo correspondence on the subject will be entertained on A A hef et & oifers e & S fesa, ar€ Fer 13, WRE g, TRAMM 123029 # Rora 7 | gd- ot ImEEy % 13,21,866.71 e, |
completion of binding and aBolment of shops. All ex-servicemen ! WZ’“;E;;T _i’;_';ﬁ @mﬁ"@ﬁ“ 1 TFA (35'-6") 3R ot 3T RiE B AEA (25'-9") - o TR qo e =S ud oy | 230,800/~ CNRB0003225
Fiﬁ:ﬁﬁlﬁrlrﬂgﬂ;?;ﬁz-f;;ujiur'iﬁlzﬁazﬁﬁfu o and ehos n Support. ebkray’@psballlanc.e com | FHE 1 WM (61'-3") IW- TAHL. TS (4'-0") - 4 gen fig 1| 99 (Fget, 9+ 2, Hiehtaen

&. Tenderers may visit the shops before applying on any working day. Air - https:/febkray. e (23 00| ) -
Officer Commanding, Air Force Station New Delhi has the right to accept m 1. 999 I ST ‘eﬁ'{a@aﬁﬁg TifeqTE, BRATM-123029 2. off A FAR I &t A& TH (Fifeteh) Tia 3G, 9 (62) HeTTE, TRATM-123029 | 3. off yaior
or reject any tender or application without assigning any reason. TR A AE M (TRR) I AR 6 I G0 IR (62) HEag, SRATM-123029 |
7] 2@ wqﬁ:? ﬁ;ﬁaﬁﬁﬁ A 7082009§3§ Tifgararel A€ FerX 15 H Rrd 98.52 o TS Wl M TR | 02.04.2024 Tk Ff < 3 . 37.70.000/ 209272434
J WW .
[ . , 28/13 ARSI Whel o UM HIBA1-122103 ¥. 48,05,993.59 )
ek feRaT ST kel § | STISTR HeR Hl.: . %. 3,77,000/-
Protium uifeaw wrg-d fafads et o T (U gl Cxwanrans
(g A ot S wergHfAae TaterstteT f[Affds & 19 | ST STrar o) Support.ebkray@psballiance.com | 5F T % U, I ¥ 13 WEA-122103 TR (e, Ff i €, Wiehfeieh
Usfiepa arafery: Rzet Atast ard (qahd) di-2, gradi afare, ugrdd g, sifw | 3w geraita grdd, s ssf@ae ue, Ee it e ki e : FeTh) ] ]
MRt (), Ha8, HeRTE-400063 2MaT wraferd: &uw-19 Ao w@fSie, geeRar gaard, s, fge 9@, e R, 2) ot Siuer FAR T3 o $9eR T WA o WS % U, 1€ FaR 13 WeA-122103 3). ot dRE FAR (TR ) T 4l 5 <0 [ o T % U, 1€ FoR 13, We-122103 |
miSrarars gdi-201002.
T - 3. | i TW. TS (HEEE |, 7082009439) | e o i HIA, TSHeRYur| 31.05.2024 T el I
o Wqﬁtﬁaﬁ'ﬁﬁ%ﬂﬁ?ﬁ'm e ?ﬁ;w 9492%121%? ??gﬂss%ysm’q%%#q?m ! - :se 1543 F. 69,80,000/- 209272434
fa=fta aReufiat & ufasgfaenor sl gafafor qem gren fga vad= sifdfaam, 2002 & agd s« gufial i farghi o forg S-+iiem focht ga=, gRen fea (wad=) fam, 2002 T R o Wb § | Feudes oy A I Temmd kel P ST % 6,98,000/- CNRB0018182

o 9T 8 (6) o URIeh oh 1Y UfSd | AT &Y § SdT 3R A1 T ¥ IURAd/Tg-3URehdi/deehahd! (31 aﬁ%ﬁaﬁamwﬁtﬁaﬁﬁmﬁwrw%l{ﬁ@m 8291220220, ¥-7e aTEE: 1 few T A A T 3T AR R

FUTETdT, fSrgehT UdtehTceh shaott Uifead Wﬁﬂ%ﬁ%@ﬂ?ﬂﬁ? IfAhrt grRT & T mar g, sﬁgﬁﬁsaﬁm%qn g faifids & wu # defefa forar s gfea Support.ebkray@psballiance.com (rgetl, s < 4, Hiehden

ufd "Sar ¢ STei 8", ST @ St 8" R &<l gt ofR gt & Aremw § S g off 8" SNYUR WRI S ST st gfad fhar Siiar € ok gw dedrse AL hitps://ebkray.in/ % W 3 HETH)

https://sarfaesi.auctiontiger.net & H1ed @ TTdSIeh - SIATSId et ST 8| THIER: 1) WA FWT el FefeT (THOIER ) HehH HEAT 175, SHAR WY, TSE- 122101 2. ot WX TF T T ((hoiaR ) FhH T 175, SHaN aeveR, Tea- 122101

] 3. ot T FOT YA WEH A (TR T WeT R, FAAI, I@TE! RA0T- 123501
4 HFTQ%HTEET%@I 4 1 o TY. TS (WEEA |, 7082009439) 9 S T TR ERCIRCIC] : oy
; ; g : : -74, URE , sclleh—ll, THRR, WeeI-50, T, 05.04.2024 T : -
1.@rarEEn 5. ¥RT 13(2), 6 & aga fawiz Aifew 8. Tafy / Sufyat & 9. AR Yo 12, & Frermeft FrF) e e 13, S el st o o Spratera e 3 AR o e T REAR 2 gﬂ ¥. 86,70,000/- 209272434
. 1 M6 ' fragor . 3T ST Hehdl © | HeR . : . 8,67,000/—
2. 3URHdl, Hg-IURFT & AT, | FTAR AfA | Uefierreas dhest hr 10. g AfAr S|y TR B 14, Arfteror BYfY e e e 356.13 TR feora arfoifsares gepM o1 U fewn| . 66,11,320. % 567,000 CNRBOIN380F
3.derehehaiTor fafa 1. siteft gfg oifA (5. 4) o 8291220220, -3t SMELT: FHIER: 1) TAATEE TSRS Wigde fafies U dsiiga wmaie™ T zﬂj{gjﬁ@a%?gw T a——
. Jd Support.ebkray@psballiance.com . FE F ) » Qichiden
7. SR 07,2024 7R Y eEEe https://ebkray.in/ % WA | 1 Sft-74, = T MET T % W, 50, CracTy)

1. GSO51EEL1714602 4.8 14-31TEq-24 9., 30,00,000/- (3Tt | 12.7- 825 gatg 11:00 T @ T, BRAMM-122001 1. Wﬁw /T e o 1, TETQYR TSI Arfieh &7 el 36, TSid, TRAOI- 122001 H. HiGRS HEET Udl: 122, I AURHS

2. (q) IR 2=, () da 5. 03 ST, 2024 Y . T e 58, WERT AR - 2:00 7 7o (e 5 T e o) 70, VR 55 [Sd, BRAOM- 12;001 ﬁ%wwmam 2. %ﬁ g‘-ﬁﬁ FAR mwgsrqa?fr oY ST, 3R, wm 4- wﬁf@é—e el T 3TRT, I

(eft) org eaT 3052696.4/- (33 & 1 qTaT 1133, T QR+ STaT, 10.%.3 00“0' 0g0/- @ | 'i! P 3aren) TeIT- 2820'10 3. uaﬁw.?ﬁ &r W%ﬁq‘mﬁ I3k T 22, AR 3Tjréf|z, e HeR 70, WX 56, T4, 1220j1 4. o ;rmrcrvma.—ch‘g'ar é@a_m‘aw et w-22,

BURT, TaH §g TR, IR - ST IR FAEHE, Wile HeX 70, WeReX 55, TSMd, 122001 5. oA HS] UGeh Uall oUA e T 22, AR 3TAEHE, WX 56, Wife =R 70 S, SRATM- 122011 IH

gt @1 "ar 112 @ W9m|geR ©g 4l [Bared iR @rela 49 1201009, By (120 am) 13. 6-STTa-25 2T 5:00 X dF | . ) e > : P oy T Gl N

IR, Jd TERT R 510,  charel) 3T 04,2024 9 @ 18% T7/100.33 7t Hhe) 1. (@ gfgfa e s | 14.3-57e8-25 ura: 11:00 9 @ HE ) HRT I 175, THART ACRER, T~ 122101 3. ST TN F T Hof A (MRE) M TST TR, FI, IS - 123501

R, Mo gg TR, S| s s 3 ar, @ @ & 5,000/-) | 5:00 st i = fam ok wd:

201009. g AIfeT & a4 15 i i e R g ¢ 30 : : : :

oy 2 58| Aurre o & v B 1 &) Fufa/AutaEl B S § wer 8 Rafa § S smem, e e off Smorr et B (S % I § RIS ROTMR R € | ROTR o fqerer & fag, Fe fon
i ;m'i"i"“?:m;fq i gqﬁf:m g | gD, waa | 9-8.00,000/- (7. ore i | 12. 7-orerd-25 gty 11007 @ TG 7(7) & Sfeeien sriet TR ST F § Teel stelewed & Hue ) |
W@Ea.lalu e 'Tﬁaq 2 zﬁaﬂq qus:{al ' amﬁ 510,@@22".;[2#'4;@@' A1) mzooﬁaﬁ(msﬁqz E)Wﬁvﬂﬂﬁﬁfr EQlC B3| H T A W TR &= S |
201'009 ' I&TN, ) ;is i Tiq - AT gept, i | 10. %, 80,000/ (Fud Sreeht F arfifaa AR & arw) ) Fufa 1 FeIr 04.01.2025 T FaIE 10.00 TS F R 02.00 Tt o i< foRAT ST Wkl T
gq' Rt 2=d, daw 7.%.31 3:,' 7(;5 32‘:/ Q;Erﬁ's'a»—cﬁﬁ TG R, g4t - 201009, SSTR A1) 13. 6-STa<1-25 2T 5:00 <1 A | ) Arerdi/siet e https://ebkray.in JaHEE % AT F ¢ AAATET TASh sl WeAH F RN | deiierarsii ! qarg <t At € foF 3 $-ardt farent
I aa ' » 9 e e m'w;mqmqﬂ) &l - (120 & 151/12.63 | 1, (e gfgefergea: &. | 14, 3-517ar8)-25 urar: 11:00 <t & HEAE # 9 7 F TR forga v ok ferg Jege S
¢ i) 5,000/-) AT 5:00 T e T) foreRl et Sieier % ve # 9 A O, QR SR B e O ¥ e |

. : : ) TR Seiierar i T 25% AT ki T8 SUAS! Wfed) 3Tk q& | ' STHT AT BT 3 = gf¥ ot ahE T 15
gt segah ufa il /alefiararstt & ety ¢ foh 3 d==se hitps://sarfaesi.auctiontiger.net 37 https://protium.co.in/ TR SITG | 3--terrt WR ferearor, Tgraar, uferar ik )ﬁ{:ﬁ% e S 1%‘3? gltrﬁ{ (qgﬁfﬁﬁ waarfs P ) - « @fﬁq?%% N %ﬁ‘ﬂcgi}ﬂgﬁ;ﬁ?@ afers??ﬁ ﬁf:
3TerTg ufreror & forg, Genfaa siehiarar 89y @ Gudh &R 9ahd 8 | 3-UaRiRAE Sertarsiiet faffes, sft 3 st & dudh e dudh Fer: 8000023297/079-35022182. 38 - . . 3 N qca g ’

STES: ramsrEE@actiontiger.net, support@auctiontiger net B) AN BH W A aRa, =T Pk 3R I 37fE & fIu o had 9w aeierdl gR1 & 98- fohal S |

2. -+t 7 T oA o forg e ofiR 21df R siferes Steente) o forg pua hitps://sarfaesi.auctiontig.net 3R https://protium.co.in/ AR SITG| <) %, 50 () WG W SHerk R o g, 1%r9|$r AR T 19 I R A LA < T, S APt BICR ER SFA H < B

g GRe & (vad) Fram, 2002 3 3w 8 (6)/Fram 9 (1) & dgd Teh Aentfes 15 e el fareht g o 81 ) e Sifershrt o e o e et & Fer S T /32 o aee A SR g e @
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s:%—";q;‘;._l % 36 1072, Ashirwad Tower, 2° Floor, Ballupur Road, ORI NG  IRESE
= JE . - o M aharac . Sunder Vihar, Chakrata Road, Dehradun — 24E001 “FORM NO. URC-2Z™ i -
Bank of ﬁ[ﬂhﬂrﬂ&]“rﬂ ! : Advartisemant notice Pursuant to Rule 30 the Companies
DEBTS REGDVERY TRIBUNAL, LUCKNOW 1-:—’.1% T T A Head Office: Lokmangal 1501, Shivajinagar, Puna-5 uﬂﬁr Parl Fufrgrn I?Ihrgf ha Act .:ud 1:E§mp°r:a:inﬁﬁulﬁf'|$nnu i
600/1, University Road, Near Hanuman Setu Mandir, Lucknow - 226007 Appendix-IV-A [See provisio to rule 8(6)] [Pursisant to seclion 37 :I of the Companies vertisement fo be published in
! ’ ’ < newspaper for change of Registerad Office
IHDUEH U””-EH LIMITED Office of the Recovery Officer D.R.T. Lucknow. v gitare vw do Sale notice for sale of immovable properties m“ﬁg Eﬁiﬂr‘;ﬁﬁnﬁa Euu]ll_l“ of thpula ompany tn:-% ang mgte to another
dilrass: EVER HD LB D, SAWANT 5 . - ; i = ; - R g 1he el Eoee i
MAHI‘.quHAHLA IﬂﬂHEHI (EAST} DRC No. 131/2023 Recovery Case E-Auction Sale Natice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial 1. Natice i3 hereby given that in pursuance of Fte%;?:rﬁra} :Zlil‘i'r'hagt?:;'!mﬁ-:ll:rﬁe_rmfinn
CMUMBAI 'Hggim,!d ' NOTICE UNDER RULE 2 OF THE SECOND SCHEDULE TO THE INCOME TAX ACT, 1961, Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest ﬁuh-s?q':;nﬁl o saction 366 of the Comparias r,".,-,,m of Corparats Affars. Naw Delhi
A BAELTRL  ArH READ WITH SECTION 29 OF THE RECOVERY OF DEBTS AND BANKTRUPTCY ACT, 1993 (Enforcement) Rules, 2002 Notice is hereby given te the public in general and in parficular to the Barrower {s) and ct, 2013, &n application 18 propased fo be| | . o oier of the Companies Act, 2013
MAHARASHTRA, 400093 Busrantor () that the betow dascribed b Hhaiand o the 6o | Creditor th made afler fiftaen days hereof bul before the) | geriing 13)4) of Companies Act, 2013 and
Mestice:1- Hiateby. et THAL: i shares DATED....oooennn... uarantor (5} that the below e5CMbec iImmaovatie Flr-:‘.lp&l‘tljr martgagedichang ne i;u_ren DT, the By u-{lhu::-.-ﬂm-g hereinafier 1o 1he Registrar| (g0 -:lul:ElﬁlEl |:ﬂ the Companies |Ir-:,-:|rp-:|rs|h:|r|
certificate Mojs) 5133844-5133846 for 1110 | PUNJAB NATIONAL BANK .. APPLICANT Possession of which has been takan by the Authonsed Officer of Bank of Maharashtra Sacured Creditor, wil of Delh that TRANSLUMINA THERAPEUTICS Rules, 2014 a5 smanded upta date
shares hearing distinciive No(s) BE1624511- be sold on "As is where 5", "As Is whal 15", and "Whatever there |s" on 28.01.2025 for recovery of below LLP, a Limiled Liability Parinerehip may be AND
861625620 Elaﬁ&.r:g in mlé name(s) of| |p/s T & D TRADER & ORS Versus DEFENDANTS mentionad amount plus interest till the date of realization and costs, charges and expenses due to the Bank of IEE?:EB:I‘:EL;IT[EP?EEE? ;’Egﬁ:’ fﬂugulf T Irl:ﬁh:]ﬂﬁigﬁrﬁ '{F'fm”E o
YASODA DEVI ALIAS YASHODA DEVI T . Maharashtra Secured Creditor from below mentioned borrowers & Guarantor detadls are hereunder ;,,3,53 = ! y ,:ml._l “U'TE 490001 207IPTCA0T211 '
jointly with ANITA GROVER ALIAS ANTIA| | 'O 3 The princnsl ohlees of the © are g5| | Registerad Office: Flak No. 1355, Sector-A,
GROVER & the HINDUSTAN UNILEVER| |4. SH.VIKRAM SINGH CHAUHAN (GUARANTOR) S/O SH. JAI BHAGWAN CHAUHAN sl ik et D Shorl description of the | Resérve Prcs | (e BNCRE cojects of e LompAny 1¢ 33 | b ket B, Vasant Kunj, Delhi-110070, India
LIMITED vide folio no. HLLZ550204( [ RIO:H.NO.5, BLOCK-D, SECTOR-9, VIJAY NAGAR, GHAZIABAD-201009, U.P. o HeTERECHmAtor NOVRRN pOBRI Wt e o iirtake the-bisinans of manctahueng] | = 10 : egRIBIMpIEtAfricap ot
hasfhave been lost misplaced! destroyed| | v \yhereas the Presiding Officer, Debts Recovery Tribunal, Lucknow has drawn up a ROORKEE BRANCH andior gealing = transkiminal devices medical NOTICE
and the adwriser hasthae applied to the X - and scientific devices and ofher and other aliied| |, ; £ |
Corrpany for issus of duplicale shass| [decree in OA. No.151/2020 Certlflqate No. 13.1/2023 dated 13.06.2022 for 1. [1.Mr. Vinod Kapoor S/o| s 40,94.871.00 |Propery at Part of Khasra No, 1736 Rs aroduct f‘r?";E"",.“:Z’Eﬁ” IEF-n-E?slrgﬁiiaEﬁanité!ﬁ"lnnﬂe':
cerilicaleds) in lieu thereal Any parsceds)| |RS.5,19,92,054.93/- alongwith pendente-lite and future interest @11.00% per annum with Jagdeash Kumar + interestand |SMuated at Subhash Nagar, Jwalapur.| g4 70 000.00 3. 4 copyol Ihe dralt memarandum and anicies of| |Com e icis ik A siglicabion 1o
whi has! have ciasmia) on the sad shaees | | monthly rests from the date of filing of the Original Application i.e. 05.02.2020 till the loan is Address: Subhash Nagar| gthercharges/ |T2@hsil and District Haridwar. asaogiation of the prapased company may ba Il'e r.|ralJ overnment under Section 13 of the|
should lodge such elaimis) with thel |fullyliquidated and coststill it's realization with costjointly & severally. Sitapur Mazara, Jwalapur, Dist. EXPENEES Uttarakhand and bounded as: Morth: Rs 'ﬂﬁliﬂ'a"%ﬂ EIL’E Iél':"ﬁf affice al Ground EF:'-I"-' Campa '1|vansF Act, 2013 seaking confirmatan af|
Company's Fegsivars and Transfer Agents| | i) You are hereby directed to pay the sumwithin 15 days of the receiptofthis notice faiing Harldwar-249407 vAL2ATIZS |20 widh road, Bamt o Others| g g, Baw DRLTIOR. | oy n 1o of M1 DS ealuian
o " which the recovery shall be made in accordance with the Recovery of Debts and 2.Mrs. Janvi Kapoor properly WesL — Plol of Ajay Kumar. 4. Molice is herehy given that any perdon objecting | |passed al fha Exira-Ordinary General mealing:
SELENIUM, TOWEREB, PLOTNO. 31 &32, BankruotevAct 1993 Address: Subhash Magar, South; Other's proparty w0 1his applicalion may communicate the| [neld on Wednesday, December 18, 2024, 1o
FINANCIAL DISTRIECT,| [PANKIUPICYACt 1995, o . Sitapur Mazara, Jwalapur, Dist, = e Rs. 10000.00 abjection in writing to the Regisirar af Caniral| |8Ra0IS tha Lampany 1o change ils Registerad
NANAKRAMGUDA, SERILINGAMPALLY| |(ii)You are hereby ordered. to declare on affidavit the particulars of assets before Haridwar-249407 SYMBOLIC POSSESSION Reqistration Centre (CRC), Indian imnsttte of ﬂtlghrm Ir._-IrIHf'-l:dllﬁﬂi.'ll Capita# Territory of Cathi® fo
MANDAL, HYDERABAD, TELANGANA,| [20.12.2024 at10:30AM. Cofporale Abairs (HCAY Plol No., 6,78, Seclge-| | 2w OF Haryana
500032 within 1 Month frorm the date of ths| | (i i : . [1.Mr. Puneet Kumar Sainl Sfo Residential House at part of Khasra 5 IMT Manesar District Gurgaon (Haryana), Pin| |Any person whase intarest is fiksly to be affactad
nolice failing which the Company wil it A sl te e A Ramesh ChandSaini (Borrower}| o sreoat caq|No. 171, Cha, House o, 135, Shyam| 26,24 0 Code-122050, wittin Twenly Cri clear deys| |0y I groposed change of the feqisterad Oifice
f (v) Inaddition to the sum aforesaid, you will also liable to pay the following costs. : + inberest and e Ty 0. 1o, olyam| 25 24,000.00 #ram the dete of publication of this natice with the Campany may defiver aithar on e MCA-
proceed lo issue duplicale.share] |6 e ofcost: Address 1: House No. 374, 3| gthor charges/ |Magar Colony, presentfy under limit of & capy thare of 1o the company's reqistered| |21 POFial (waw mca.gov.in) by Ming investor
cetificales) In respect ol the sakd shares 1 Amountopr;')Iication fee  Rs 150.000.00 (Village Sunehra), Shyam Magar expenses Magar Nigam, Roorkee, Pargana and Rs affice situated at Ground Flaor, Meira Tower *”':::l-"?':'_';rm'" 5 I-;f"h'l:i'ﬂl’:rl-ﬁ;l'fr'i';h'“'duw S 't:
MNameis) of the sharabolder(s) ' SO Colony, Roorkee, Dist. Haridwar,| w.ef. 24.01.2024 |Tohsil Roorkes, Dist. Haridwar | 2 52 400.00 LEC, Mor Lend, New Rajinder Magar, Naw glr ;;gaiﬁ;a'ulljgljtéli;g {ha Ir‘alﬂre n!hin-d]i'nirl;ﬂgrﬁi*:
Dale: 2011212024  YASODA DEWI jsinty| [2-Advocate Fee Rs. Not Claimed Uttarakhand-247667 Uttarakhand, admeasuring 95.32 =q.| | Dielhi-1 10064 sty e el bl gttt
Placa MUMBAI  wih aNITA crovER| | 3. Publication charges Rs. Not Claimed Address2: House No, 1112, Clo mir. or 1026 sq. ft. and bounded as: Drated © 20,12,2024 B e Ellrté:lgr-nrgﬂrljlerigﬂﬂginﬂ. EBvEmWiﬂDtél’;'
; ; ; ; T f and e oor, Pt. Deendayal Ant a Bhawan, {
g'g'sc'f’(penses Rs. Not Claimed yahwnta: Natshh NABAr o Ot SIOUES AESh, o LAy due | e, 1000040 TRANSLUMINA THERAPEUTICS LLP| |Complax, New Dahee] 10808 iy Eourisen
earkage mbala Cant, Ambala, Haryana — measuring .. East: Raasta ; 1: &, days fram the dats of pubbcation of this notice
Given under my HAND and SEAL at Lucknow on this 5th day of December 2024. 133001 witle-side measunng 27 ft., West Punita Sharma  Indranil r.n'I.thE.rpae with 8 copy Io the applicant Company at its}
iy o RECOVERY OFFICER 2. Mrs. Mayawatl Wio Sh, Rasta 8 ft. wide-side moeasuring 27 1L, Designated Parlner Designaled Partner| |repisiered office as mentioned above. |
Pk’ L 2 Ramesh Chand Saini (Co- South: House of Sh. Mahipal-side OiM : DoazT812  DIN - OBEIZEDA On behalf of the Board
d’.? Iﬁ{ DEBTS RECOVERY TRIBUNAL, LUCKNOW Borrower) messuing 38T For Impact Infracap Advisors Private LImHEE.E
W 1] L : s el .
dﬂ ¢ Address : House No. 374, 3, {No Known Encumbrances) Place ; New Delhi Sharat Goyal
ey FORM A (Village Sunehra}, Shyam Magar, Date : 20.12.2024 Director
: Colony, Roorkee, Dist. Haridwar, EYMBOLIC POSSESSION DIN : 05118373/
EUBLIC NOTICE ruBLll- ANNOUNGEMENT, . Uttarakhand-247667 ddass :
z . Regulati the Insal d Bankruptcy Board of ind
For kind attention of allottees of the real BEn P Milvmtiary Liauidatiin Paciosask Rogiation 2017 GUARANTOR: PUBLIC NOTICE
estate project "AMB Selfie Street” . 1. Mrs. Reena Saini Wo Mr {Under section 102 of the Insobvancy and Bankrupicy Code, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

developed by Mis AMB Infraventures Puneet Kumar Saini Address:

FOR THE ATTENTION ©F THE CREDMITORS OF MR. SUNIL JUNEJA
(PERSONAL GUARANTOR TO M5 SCHON ULTRAWARES PVT LTD.)

Pvt. Lid, AES INDIA ENERGY SOLUTIONS PRIVATE LIMITED Ié!nuslf ;'igh 3?4.~ 3, I:gillla'ﬂﬂ
1. The above-menfioned projecl was binprie et Skt ol
Ml aloardid g A Fj,anchhﬁl_ _ RELEVANT PARTICULARS Roorkes. Dist. Haridwar, : HFLEH‘AH'I’ PARTICULARS
'.rige rég SBation’ 00 Eé pripe da1e~; X _wmr o COPREE [ersn | AES: INDUA ENERGY SOLUTIONS PRVITE LIMITED Uttarakhand-24T766T 1. fE'ﬂ"ﬂE and Address of Personal :'ldrdﬁlﬂ";ﬁﬂrlill-ﬂ e
! 3| 4 . ; a Uaba of MCOPOERCN: Of DOpOMEte | Decemnbar 28 2004 uarantr Tess; Eglkamial F-HF|T|'IEI'I'|E.
23.06.2017 and the registration was vald up | person - o - HARIDWAR BRANGH Vikaspuri, New Deihi-110018
bo 21.02. 2023 and extension of regisiration 3. | Authonty under which corporate Fegistrar of Companies, Delhi, Ofiice Addrass: A-57, Ashadegp Gresn
was granted by RERA, Guregram which was | person S inoomordiedregitened | 3 [1. Mr. Sachin Verma Slo Sh. Om| ge 18,17,773.00 |Eguitable morgage of Land and Building Acres, Neemrana. Rajasthan- 301705
valid upto 20 02 2024, & | Sosprete iy bty Lnied. . | WROSISHRGEEEFIEAGOER] Prakash Verma + interostand | PIOLNGC. 41 and Plot No. 42 On Khasra Rs 2. |insolvency Gommencement Date. |6 December, 2024
2. The promoter has made an application T T e e — Address: Mohalla Maliyan| ather chargess |No- 174 min '3’_r='-'ﬂ'l "-EBDH: Hﬁlﬂmpur 13,25,000.00 (Dreer uploaded al NCLT website on 187
: 2 . ; | person | s ; ~ Pargana Foorkes, Tehad gf, Hassdwar | December, 2024)
Wwilh ine request 1o the authonty NatnsIeat) |5 ™ s of the regitien office and | Registensd ofice: 0158, Fousth oo, Suncity ot rariawar, Ulliakhand - expenses | yakhand. admeasurivg 18959 sq mir|  Rs 3wt of aiier saming e Oroer Gated 6 Decambar, 2024 passed b
f revoking the registration on iz expiry, the = T Nl e 248407 ) {Borrowar) woef. 13.07.2023 4 ; ol e . A =T BTN A ' =LEMmber, passed by
o { ; Xl principal offica {F any) of comporsate SectorS, Gurpson, Hanana, India, 125900 1 2 Mr. Mohit Kumar S/o Sh. Rikhi or 2040 £q ft (Combined) and boundaries| 1,32 500,00 application the Hon'ée BCLT  New Delhi, Banch- 1 i
authority may permit it fo remain in force | person . B ST S wike ! of both plote as under 1.Plol Mo LA Mo 493972024 in C.P No.: I8
subject to-such further terms and conddions| | & | Uguidation commencement date of | 18th Decamber 2004 A:‘;‘mss_ Arahamputl; Rawal admeasuring 1020 sqft, bounded as S 70/NDI2024 o
as it thinks fit io impose in the interest uf the | e ek ! MEhdﬂl.’!-l.:] Tahail £ Dislciot E.Ia:a.l. FIETa e, ?Ide. il s :BE:L Rs. 10000.00 4. |Name and registration number of the |Mr Slok Kumar Agaowa
allottees; and any such tarmz and conditions| || T | Meme. address, emal addess, Narme . | Adewsh Sharma Haridwar-Ultrakhand 245402 ",;“'“['_'T'L;" "";ﬁ- a"“}‘a '}""‘"““,”;” J’g ichd Resalulion Professional 1BBI REG. ND.!
s0 imposed shall be binding upon the skephane numiber SRR || Regisiration number | 1B IR-O0L/IPPOLISE b v SoLE S AERs. I e DIOR U BB IPA-001/1P-POO0SE 201 7-201B/10137;
promoter niETier of tha Licgsdeior of the Liguidaior 112045 [Guararlar) Piotno B4, slde measwnneg 30 feet AFA valid §ill 319 0 ki D026
/] . ) ) ) ] - - T e | ZPlol. No42 admeasunng 1020 sq.m.. J Wkl £l " Lssember,
3. The Authdrity is considering an application Adress -'_f“ “;ﬁ‘?‘w bounded as:East Plol no.d3, side 5, |Address and a-mail of the Resolution | Address; 805, Suncity Business Tower, Golf
of the promoter ko permit the continuation of 5 | Prgwr Deshi LI0OAR measunng 34 feet, West Pid no.d1, side Professional, as regisierad wath the . [Course Boad, Sector 34, Gurgaon, Haryana-
the registration cartificate under section 7(3) Telepiane hirbes +E15810074265 measuring 34 feat, North: Wide Road 18 Baoard 122002
of the Act for this project to remain in force Email registered with IBB! | adarshSadarsha com feet, Side. South; Pict no.&3, side Email: - alok@insglvancyservices.in
and hereby invite objections from the Email on which came. | woligaesesniemal.oo meagsuring 30 el 6. |Address and a-mail to be used for | Address: C-100. Sector-2, Noida-201301
gi:g[[ggg in particular and any .:I;.[hgr _ || i R e ArAEhE30AENca . com cartaspondence with the Resolution | (UP)
D:;I'IDEE"I'rE:lj PErEOns in gea;-eral.'r‘ this regard L b | e, | PHYSICAL POSSESSION Prafessicnal’ Claim subrmission Email:
R ; J ) Tl i R : y . SEhonullrasares GRin St y Services. m
4 1 i i 3 Matice 5 bereby gven thot AES INDHA ENERGY SOLUTIONS PRIVATE LIMITED has - - - - bt
- Emir?ﬁfﬂﬁﬂﬁrfﬁﬂgi 1:::;%1[%"[,2; conmented woluntary Houldation on 18th Decambar, 2024 Date and Tima of e-Auction : :E!-:.IIH .i'_LIE!_:'- F_rl:lm ZP.M Tﬁ 3P n.l: with aubo extension for 10 min. 7. _[Last date for submission of cf 'umva 10" Jamuary. 2025
ORIy O ¥ 1y e Canae of| | The stakeholders of AES INDIA ENERGY SOLUTIONS PRIVATE LIMITED are hercby called in case bid is placed within 5 min. B. |Ralevant Forms are avadable at: Weblink:
and appaar in the Authority on 06.01 2025 af| | |pan tosubmita proof of their claims, on or betore 16th Janaary, 2026, to the Bguidator at hittps/www ibbi gov.in/homedownlgads

Date & Time of Inspection of Property : 13.01.2025 to 20.01.2025 time 11.00 a.m. to 5.00 p.m.
Last Date & Time for Submission of Bid application™YC documents/EMD etc, 28,01.2025
For defaded terms and conditions of the sale, please refer 1o the link provided in Bank of Maharashitra Secuned
Credior's website i e hitps:/ baanknet.com
For any assistance, Contact Person: Ashutosh Tripathi Autherised Officer, Dehradun Zone,
Mob.: T5882 93544

19.00 AM for considenng the objections
recaived, failing with the Authority will
canshder prasent application for conbinuatson
of thie registrakion undes section 73] of tha
Acl

Dated: 20.12.20:24

the address mantioned against itam 7,

T financial creditors shall submil et graol of dlalms Dy elacinonss maans onky. Al ather
elakehpldars may submit the l:'r-.'.-"..‘ ofclaimsin pErS0N, h!.' postor by ekectronic maans.
Submission of Telse or misleading proods of claims shallairac penalties,

Adarsh Sharma

Liguddator of AES INDIA ENERGY SOLUTIONS PRIVATE LIMITED

Registration Mo IBBI/1PA-00L/ IP-POL256,/ 2008-2019,/12045

Notice Iz heraby ghaan that the Nationsl Gamgany Law Trbunal, Bench- Il ot Mew Doli, has ondared tha
coeremencamen ol Insohancy Reolian Precass of Me Sunil Jeneja, Al 94, Nealkesie® Rparimesis,
Wikaspail, New DEi- 110018 (Perional Guaranton to WIS Schon tarawanes Private Lodp frem Bl Decesrtser,
2028 Capy ol erder uplesdsd 1 NCLT website on 18eh Dacembar, 20243

It creditors of My, Sunil Junaja ars heraby caliad upon to submii their claema with proof on or bafem 1040
January, 2055 0 the Aassution Profosalonal st thes-meé sddoazs mantioned Bgansat antry Mo 6,

The crefdors shall mpistor caims with tho resolubies professional by sending dotails of the claims by way od
plectrome communications or thraugh couries, spred post ormyistored etinr.

Secretary

Haryana Real Estate gzﬂ:;@;ﬁ;}ﬂi”uu For H.Egiﬁtr&ti:}l‘l and Lugin and hidding Rules visit hltpa:” baanknet.com sarrigsion ol [alse ormisleadieg poods of clsam shall aitiact penalises, Sdl
Regulatory Authority, Gurugram| | Place: New Dethi STATUTORY 30 DAYS SALE NOTICE FOR SUBSEQUENT SALE UNDER RULE 8(6) AS PER AMENDED ALOK KUMAR AGARWAL

RESOLUTHON FROTESSIDAAL

BB AEG. 0. IEBIPR-0O1/P. POODREIOT R 200810 13T,

KDDAESS: 606, JNCITY BUSINESS TOWER, GOLF COURSE ROAD,

SECTOR 54, GURGAON, HERYANA-LTZ00L E-MAIL: alok@insohencpservicas.in

SARFAESI ACT 2002 The borrower/guarantor are hereby nofified to pay the sum as mentioned above along with
upto dated interest and ancillary expenses before the date of auction, falling wiich the property will be auctioned/z okl
and balance dues if any will be recoverad with intarest and cost.

Date - 19.12.2024

[rare: 20sh December, 2024
Flace; Nosda, UP_

FUTURE RETAIL LIMITED (In Liquidation)
Registered Office: 2nd Floor, Future Group Office, SOBO Brand Factory, Pandit Madan Mohan Malviya Marg,

Authorized Officer, Bank of Maharashtra

BEFORE THE HON'BLE NATIONAL COMPANY LAW TRIBUMAL
AT COURT-Il, NEW DELHI BENCH
CRCAA-TO(ND)2024
Connected with CA.CAA-83(ND)2024
IN THE MATTER OF:

(zarg Villas Private Limited
(Transferar Company/Applicant No. 1)

Cross Road Haji Ali, Tardeo, Mumbai 400034
Contact: +91 9540007506; Email: frl.eauction@gmail.com

E-AUCTION - SALE OF ASSSETS UNDER IBC, 2016

Public Notice For E-Auction Cum Sale (Appendix - IV A) (Rule 8(6))

Sale of Immovable property mortgaged to [IFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.) (IIFL-HFL) Corporate Office
at Plot No.98,Udyog Vihar, Phase-IV,Gurgaon-122015.(Haryana) and Branch Office at:- 30/30E, Upper Ground Floor, Shivaji Marg, New Delhi -
110015 under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter "Act"). Whereas the
Auhorized Officer ("AQ") of IIFL-HFL had taken the possession of the following property/ies pursuant to the notice issued U/S 13(2) of the Act in the fol-
lowing loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS BASIS, AS IS WHAT IS BASIS AND WITHOUT RECOURSE BASIS"
for realization of IIFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform provided at the website: www.iiflonehome.com

Date and Time of Auction- January 19", 2025
03:00 PM to 05:00 PM (With unlimited extension of 5 minutes each)

. . . . . Borrower(s) / Demand Notice Description of the Inmovable Date of Physical Reserve Price
Sale of Assets owned by FUTURE RETAIL LIMITED (In Liquidation) forming part of Liquidation Estate CO.BO,,owé..ZS, / Date and Amount property/ Secured Asset Possession Rs.7,50,000/- AND
under sec 35(f) of IBC 2016 read with Regulation 33 of Liquidation Process Regulations. E-Auction will Guarantor(s) | 09-Dec-2019, Rs.13,23,748/- [All that part and parcel of the prop- 29-Jan-2021 (RUp('T%Z usszvrfdnéﬁm Fifty Garg Advisory Services Privale Limited
be conducted on “AS IS WHERE IS, AS IS WHAT IS BASIS AND NO RECOURSE BASIS” Rl ettt b b AT el e T T R P e aneror Conpimitorican .2
The Sale will be done through e-auction service provider RIGHT2VOTE INFOTECH PVT LTD - 2. Mr. Sunil Hundred Forty Eight Only ) |Rohini, Delhi North .’West Delhi-| Rs. 21,54,825- (Rupees (EMD) : ‘A”u ;
Right2vote via website https:/right2vote.in/online-auction/ Kemwal Bid Increase Amount | 110085 (Super Built Up Area| Twenty One Lakh Fifty Four| ~Rs. 75,000/- (Rupees Sempitern Invesiments Private Limited
(Pr;);gzeg; No Rs.20,000/- (Rupees Twenty |Ad.Measuring: 355 Sq.ft) Th%u_?_anthlght Hgnl-dred Seventy Five Thousand (Transferor Company/Applicant No, 3)
ASSETS| DESCRIPTION QUANTITY| LOCATION | RESERVE EMD ) — Tf;%u;ang 01113/39 S ;Vse’;wyar ';fm” V| - 1;3;:)”000/ ; WITH
i -Apr- , R8.10,09,505/- at part and parcel of the prop- -Viar- s.10,80,000/- _ . ,
PRICE 1Kmé§rl]3ﬂ$:h (Rupees Sixteen Lakh Nine |erty Flat No. 417, admeasuring| Total Outstanding as on | (Rupees Ten Lakh Eighty Mangel Chand Constrsction Private Limiled
Lot No. |a. Inventory — Clothes,| Lumpsum | 2 locations at |Rs 26,63,225|Rs. 2,66,322 oMo Babit. | Thousand Three Hundred |36.39 sq. mirs. Plinth Area and) _ Date 05-Dec-2024 Thousand Only) (Transferee Company/Applicant No. 4)
. . p N Eighty Three Only) 23.90 sq. mirs. Carpet Area, 4Th/ Rs. 23,51,968/- (Rupees - cn - e oSit(EMD) AND
13 Accessories, Footwear & Delhi (Prospect No - Twenty Three Lakh Fifty y Lep
. » T 837570) Bid Increase Amount Floor, Pocket B1, DDA LIG Flats| "oty D=2 -~ \ine Rs.1,08,000/- (Rupees Their B ive Sharehold
Miscellaneous in scrap or Rs.25,000/- (Rupees Twenty |Siras Pur, Delhi, 110046, India Hundred and Sixty Eight | One Lakh Eight Thousand &ir Respeclive Shareholders
damaged condition Five Thousand Only) Only) Only) (Al Tran_sfernr Companies an? Transferea Eumpan_}r are |r?:nrpprated unqar
b. PPE - Scrap of 1) Mr. Sunil 14-Sept-2019, Rs.18,74,939/- | Al that part and parcel of the prop- 22-June-2021 Rs. 14,40,000/- the provisions of the Companies Act. 1956 and having their registered office
. . . Kumar. (Rupees Eighteen Lakh Seventy|erty bearing Flat No-385, Firstl Total Outstanding as on | (Rupees Fourteen Lakh L fartedial '
Furniture/Fixtures, Electricals, 2) Mrs. Mithlesh | Four Thousand Nine Hundred |Floor, Pocket- A1, Sector-GRP-1, D;te gg-goeg-szsen Forty Thousand Only) A Mo DR woichare ““#:ig:':lajdgzl;ﬂ o Hskional Company. Liw
iliti Kumari and Thirty Nine Onl Siraspur, Delhi.. 110095 s. 30,80, - . ! '
Jtiliies & Other ltems - (Prospect e i  (Rupees Thirty Lakn | F4Eas Honey PeRes | petiion being Company Pelition CP.CAA-T9(ND}2024 under sections 230 10 232 of
Lot No. [a. Inventory — Clothes,| Lumpsum Ut Kagpudr, ) Rs 38,78,185| Rs 3,87,818 No.845096) Rs.25,000/- (Rupees Twenty | (Area:-392 Sq.ft.) Eighty Thscﬁsgmjy )and SiXty | Runees One Lakh Forty |the Companies Act, 2013, for sanction of Composite Scheme of Amalgamation was
14 Accessories, Footwear & ar rrades Five Thousand Only) Four Thousand Only) _ 2013, To posita < | : vas
’ | | | ! ]
Miscellaneous in scrap or VR Ram 27-Jan-2020 All that part and parcel of the prop- 01-Feb-2021 Rs. 6,00,000/- JE”EF dpreﬂs&nte:? by :E'Erg Vsllafﬂng_raleieLTh?g. uGﬂ'rEr}!. “’*d*{'f'?“f S;”'EEEI‘ I?:Tar::
- Narsct Rs.12,17,095- (Rupees  |erty bearing Flat No.11, Second|Total Outstanding as On | (Rupees Six Lakh Ninety Imited, sempiem . Invesimants Frivaie Limiled with and. into: Mangei Lha
damaged condition 2 Sarvash Kumari ThTweredL’:\:\lkh ?e'\:/gntegnl ) §|400|£’ hlg Béo?ﬁ-ﬁa,ogggket-a Sec- < D?;eg (())i-g?czﬁou Thousand Only) | | Canstruction Private Limited and their respeciive shareholders on 23.09. 2024,
— ' ousan Inety rive Only , Rohini, Delhi- s. 17,90, - (Rupees | f 4 ¢ Ry : dtil ’
b. PPE - Scrap of (Prgggfocj)No Ty T Seventeon Lakh Ninety Ea{E&SS)MR%'% ngﬁsﬂ That Matice was issued in the said Fumpa:r'n' Pefition on 08.12.2024 and the said
Furniture/Fixtures, Electricals, Rs.20,000/- (Rupees Twenty | (Built Up Area Ad.Mesauring: 355 Thousand Four Hundred | (R nees Sixty Nine Patition is fixed for hearing before the National Company Law Tribunal, Delhi on
Utilities & Other ltems Thousand Only) Sq.ft) and Forty Seven Only) Thousand Only) | 24022025, Any person desirous of supporting or opposing the sald petition should
— - | 21-Mar-2022, Rs.16,33,429/- |All that part and parcel of the prop- 13-Oct-2023 Rs.9,97,000/- (Rupees sand to the Pefitioners/Applicants’ counsel, notice of his intention, signed by him or
Lot No. |a. Invenf[o ry Clothes,| Lumpsum | 4 locations at |Rs 94,17,703| Rs 9,41,770 1.Mr. Sandeep | (2 oced Sixteen Lakh Thirty |erty Flat No. 22. Ground Floor| Total Outstanding as on | Nine Lakh Ninety Seven ; Sl i PP s E ; 5'“,_ .
15 Accessories, Footwear & Ahmedabad, Kumar Three Thousand Four Hundred | measuring 33.29 sqm, Pocket-5| _ Date 18-Dec-2024 Thousand Only) his advocate, with his il E|'1I:|.Edl:|I'EE-5. S0 PRI ol U F'Ehl?-.':lrl urﬁuﬁ.pplcﬁ.ﬁls
Miscellaneous in scrap or Gujarat 2 Mrs. Sangeeta Twenty Nine Only) Block-B20, Sector-35, Rohini , _Rs- 25,77,998/- (Rupees . advocate not kater than 2 {Two) days before the date fixed for hearing of the Petition
p (Prospect No : Dol India. 110085 Twenty Five Lakh Seventy | Earnest Money Deposit (EMD) ’ ;
damaged condition IL10025354) Bid Increase Amount elhi, India, Seven Thousand Nine Rs.99,700/- (Rupees Wherg_he person -:,-::un-:_errbed sgens o opposze I:I'!e said petition, 1h§: grounds of
b PPE - Scra of Rs.2o,$g3£-sgﬁtép8%|s )Twenty Hundred and Ninety Eight 2@53 NH'nr? d{ggtggpf)i | opposifion or a copy of histher afiidavit shall be furmished with such notice. A copy of
Fl.irniture/Fixtures EIectFr)icaIs 303 |2022y ATt oo ard i 7 A?unéwzozs = 6u48 000) y | the petition will be fumished by the undersigned to any person requiring the same on
) ) . -Jul- at part and parcel of the prop- -Aug- s. 6,48,000/- , ¥
Utilities & Other ltems fMr, Sutieet | Rs7,82 430~ (Rupees Seven |erty bearing DDA built up Janta Flat Total Outstanding as on | (Rupees Six Lakn Forty | - Peymentofthe prescribed charges for the same. sl
2 Mrs Iggngeeta Lakh Eighty Two Thousand Four|No-435, area measuring 18 Sq. Mtr. Date 05-Dec-2024 Eight Thousand Only) S A L
i : : Hundred Thirty Only) on the 1St Floor Pocket-1 Sector-A¢ Rs. 10,17,872/- (Rupees | Eamest M Deposit (EMD achin Arora
Lot No. @. Inventory — Clothes,| Lumpsum | 5 locations at Rs  |Rs30,33,599 e N Bid Tcrease Amount |5 Nerela, North Wiest Delh, Delhi| ~ Ton Lakh Sevenicen |- Re.64.800/- (Rupocs. (Petitioners'/Applicants’ Counsel)
16 Accessories, Footwear & Hyderabad and| 3,03,35,995 Rs.20,000/- (Rupees Twenty md'a' .110%% s th Area Ad Thoglséand Etigf}t Hugdlre)d Sixty Four Thousand M-7, Magnum House-1, Karampura, New Delhi-110015
Miscellaneous in scrap or Warangal, Thousand Only) easuring g..EL. and Seventy Two Only Eight Hundred Only) gt : B i : '
damaged condition Telangana 1 MrsParidhi | 09-May-2024, Rs.13,67,459/- |All that part and parcel of the proper- 28-Sep-2024 Rs.10,09,000/- _ Date: 20.12.2024 Email: sachinarora legal@gmail com
b. PPE S f Rohtagi (Rupees Thirteen Lakh Sixty 11y bearing Fiat Mo 21, Sround FIoor, Total Outstanding as on | (Rupees Ten Lakh ;\“”e | Place: Naw Dedhi Cell: £91-0899275325
. - crap o 2. Mr. Dhiraj Seven Thousand Four Hundred |FOCKEL-3, BIOCK-BZ, | at, Rohinil  pate 18-Dec-2024 ousand Only S - AL L]
. . . ; and Fifty Nine Only) Sector-34, Delhi, India, 110085 Area| Rs.17,13,573/- (Rupees | =
Furniture/Fixtures, Electricals, el i Tncrease Amounf " [0Tmesurng (N SQ_FT): Probery Sevenioen Lakh Thireen | 4ias) Horey oSt
Utilities & Other Items IL1099258) | Rs.25.0001 (oepommTuenty Esyuﬁ)fta USaIeat’)A ?eaAreF?rog:rrtp;/et f\\rrgg Thousand Five Huncd)r?d) (Rupees One Lakh Nine FORM-G
- v ty Three Only
Five Thousand Only) _[364.00, 272.00, 418.00 e Hundred Only) INVITATION FOR EXPRESSION OF INTEREST FOR
Lot No. |a. Inventory — Clothes,| Lumpsum Jaipur, Rs 64,48,172 Rs 6,44,817
' Rajasthan 1. Mr. Rahul Birla| 24-Nov-2022, Rs.12,01,377/- |All that part and parcel of the prop-| 18-July-2023  [Rs. 11,27,000/- (Rupees
17 A(.:CGSSOI‘IeS, F,OOtwear & J 2. Mrs.Pooja (Rupees Twelve Lakh One [erty  bearing ~ Flat  No.11,| Total Outstanding as Eleven Lakh Twenty Hfs GF TOLL ROAD PRIVATE LIMITED
Miscellaneous in scrap or 3. Rudrash Thé)usand Tshree Hcl)JnIdr)ed Admeasuring Area 514 Sq. Ft., 4th an 1D7aée5 ggsé,aigzou Seven Thousand Only) PROVIDES
i Cammication eventy Seven On Floor, Pocket-1A, Block-A4, Sector-| Rs. 17,65,992/- (Rupees ;
damaged condition (Prospect No. Bid Incl)'lease Amouﬁt A1-4’ Narela, New Delhi-110040.| Seventeen Lakh Sixty Easrqe:tzl\%rbelv P;ﬁozg éEgr?g INFRASTRUCTURE CONSTRUCTION SERVICES
b. PPE - Scrap of IL10111684) | Rs.25,000/- (Rupees Twenty |(carpet area admeasuring 411 sg. Hui'(‘,’feg*;?]‘gsa,\ﬂﬁe@"?wo L2k Twelve Thousand FOR ROADS AND HIGHWAYS
Fu.rln_|ture/F|xtures, Electricals, Five Thousand Only) ft) Only) Seven Hundred Only) Under sub-requiation (1) of regulation 36 of he Inscivency ard Bankruptcy Bogrd of ndia
Utilities & Other ltems I Mr. Mohd. | 05-Oct-2021, Rs.10,87,847- [All that part and parcel of the prop- 06-Apr-2022 Rs.8,88,000/- (Rupees {Insalvency Resolutin Progess for Coeporate Persons) Reguéations, 2016
Last D t t I bmissi f = 2.Mohd Jahid ‘5#8?%?2*&“& Er:%f;éyd?:%\fn erty bz?r;ngg DDAt Flalt f\tlt? 40, miqrsﬁ Total Outstanding as on E'g'}th';ﬂ;,'fé%% E)Ight RELEVANT PARTICULARS
ast Date to apply, submission o January 03, 2025 Siddique Tyre usand Eight Hu Y |uring 47.79 sq mir (plinth area), Date 05-Dec-2024 ) 1. | Name of the comorate dettor M/s GF TOLL ROAD PRIVATE LIMITED
Eligibility Documents Puncture. Seven Only) Floor, Pocket-1A Block-A7, Sector Rs. 16,70,016-- | Earest Money Deposit (EMD) alang with PAN & CINY LLP No PAN: - AAICSI05IL
T TR 3.Mrs.Mussrat. Bid Increase Amount  |A1-4 Narela New Delhi-110040 S(Rupetes_l_?]ixteen(Ij_akfgi Rs.88,800/- (Rupees . CIN: - U701 01 R B00aRT CORE32
i ifi i anua , (Prospect No Rs.20,000/- (Rupees Twent eventy Thousand an Eighty Eight Thousand e .
Date Of_ Declaration o.f Qualified Bidder Y - - IL10098098) Thous(andenIy) g Sixteen Only) Egigh% Hl?ndred Only) 2. | Address of the registered office Rellance Centre, 15, Walchand Hirachand Marg
Inspection date and time January 057, 2025 to January 117, 2025 1.Mr. Mithlesh | _18-Nov-2023, Rs.7,64,448/- |All that part & parcel of the property|_Date of Possession | Rs.4,59,000/- (Rupees Bafiard Estate Mumaai City MH 400001 IN
(With advance information) (From 11:00 AM to 4:00 PM) Kumar | (Rupees Seven Lakh Sixty Four Built-up Janta Flat No. 468 TF, 6-Mar-2024 Four Lakh Fifty Nine 3. | URL of websile &
2.Mrs. Priti Devi, | Thousand Four Hundred and |Pocket-1, Sector-A-5, Situated in the| Total Outstanding as On Thousand Only) Details of place where majarity of Gurugram- Fanidabad Toll Road, located on
issi th i i layout Plan of Narela, Residential Date 05-Dec-2024 . ] " s i sl wgEam ki
Last Date of submission of EMD January 177, 2025 3-M§mt2r|‘33h Forty Eight Only) Scheme,  Delhi, . 110040 Areal Rs.9,53,242/- ( Rupees | Eamest Money Deposit (EMD) fied assels are locatad MH - 7 in the state of Haryana.
h . . Bid Increase Amount Admeasuring (In Sq. Ft): Property| Nine Lakh Fifty Three Rs.45,900/- (Rupees 5. | Inste¥ad rapacity of main products | I iz todel BB, 185 km raad from Gurugrar -
Date and Time of E-Auction January 19 ] 2025 (3'(,)0 PM to 5:00 _PM) . (5_20052%%?2’;;) Rs.20,000/- (Rupees Twenty |Type: Built_Up_Area, Carpet_Area| Thousand Two¥|undred Forty Five Thousand Nine SEryires ’ Faridabixd, having 4 Lanes with four Plaza
(In case bid is placed in the last 5 minutes of the closing Thousand Only) Property Area: 194.00, 155.00 and Forty Two Only) Hundred Only) located an NH - 7 in the state of Haryana,
time of the e-auction, the closing time will automatically Date of Inspection of property EMD Last Date Date/ Time of E-Auction 8 | Quantity ang value of main products’ It is totel 66,185 km road from Gurigram -
get extended for 5 minutes of each occasion unlimited) 03-Jan-2025 1100 hrs -1400 hrs 08-Jan-2025 ill 5 pm. 10-Jan-2025 1100 hrs-1300 hrs. sarvicas sold in last financial year Faridabad, having 4 Lanes with four Plaza
lacated on NH - ¥ @ the state of Harvanz

Mode of Payment :- EMD payments are to be made vide online mode only. To make payments you have to visit https://www.iiflonehome.com and pay through
link available for the property/ Secured Asset only. Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/
Secured Asset you intend to buy vide public auction. For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount
Important Information:
These properties are allotted by DDA and till date Conveyance Deed has not been executed.The Successful bidder can get his name trans-
ferred/mutated as allottee before DDA upon application/representation on the basis of Highest Bid Letter and the Sale Certificate provided sub-
ject to payment of dues pending if any. That IIFLHFL will not be responsible for the same.
TERMS AND CONDITIONS:-
1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www. iiflonehome.com, well 3
in advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along
with the payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

Note —*Taxes as applicable

Terms and Condition of the E-auction are as under:

1. E-auction sale will be conducted on “AS IS WHERE IS”, “AS IS WHAT IS”, “WHATEVER THERE IS
BASIS* AND “NO RECOURSE BASIS” only and as such, the E-auction sale shall be without any
kind of waivers, warranties and indemnities. It is to be noted that the bidder(s) cannot place a bid at a
value below the reserve price.

2. The intending bidders are required to deposit EMD amount either through NEFT/RTGS/DD in the

Mumbiet of amplinees | Workm en

Further detals Including last avalable
franciad statermants fwilth schadules)
of two yeais, lists of creditors are
available at LRL,

9 ermpioyeas an |

Datzds are aveilabie af the communication
address of tha Indanm Reschafian Protassional:
4" Floor, 67742, Dey Magar, Baral Bagh, Hew
Delhi - $1000% ard tan be sought by emailing us
o eirp. gftallrsadindgmail.cam

Dietals ame avatlabie at the commuricatian
eddress of the Irderm Resciution Prodessianat:
4" Flooe, 677 &2, ey MNagar, Barol Bagh, Hew

E:'\-u?

Eligibility for resolution applicants under
gaction 25(24HN) of the Code Is avallabis
at URL:

_ Tequiiet & \ \ _ 2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last Dielhi - 110005 ard can be saught by emaing us
favor of Future Retail Ltd in Liquidation having Account No.: 016020110000388 with Bank of India, 5 minutes ?f the closing time of the o}aucf:tion, the closin(gftime will automa)tically get exten?ed for 5 minutefs. 0 . o cirp.gitalmad@amait com
i . 3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75% r =
Spl- ASSPTt Recovery Manager:n.ent Mumbai 490038_ and IFSC Code: BKID0000154. o of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment. L :;,?iﬁrlll;?ﬂli;ﬂ mosiphol asprassian E::., gLf.f I'Erim date of ssue of Form G)
3. For detailed terms and conditions of E-Auction, Bid Form and other documents, please visit the 4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity e — : e
. ] . e X . . . N charges, land and all other incidental costs, charges including all taxes and rates outgoings relating to the property. A09.03 15308 Of provisaonal 11 O 14.01.2025
websites https://ebkray.in/ and https://right2vote.in/online-auction/ prior to bidding. 5. The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with IIFL HFL. prospective resoltion applicants
4. : _ ; ; ; 6. Bidders are advised to go through the website https: // www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detailed 12 | Lastdate | bmis [ ahiech 19.01.
For an.y query .relatmg t.O .E aUCtlon’. Cont.aCt a.t MObII.e NO 95400.07506 and Email terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings. m";m.ﬂm,?éﬁ?mlmmn R AR
frl.eauction@gmail.com or Liquidator on his email sanjay@sgaindia.in . We kindly request that all 7. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:- T T P : e
; P! : ; ; . lahili care@iiflonehome.com, Support Helpline no.1800 2672 499. eIl CF 15508 OF N 15100 prospaciive BoLE
phone .|n.qumes _be made dunng. the designated hours of 3'3_0 PM_ t0 5:30 PM to ensure availability 8. For any query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no.1800 2672 499 from 09:30 hrs to TESOIILION ApPRCENTS
and efficient assistance. Alternatively, you may reach out anytime via WhatsApp at 9540007506. 18:00 hrs between Monday to Friday or write to email:- care@iiflonehome.com. 14.| Dt of i5sue ol Imformation memorardum. | 25.00.2005
Sd/ 9. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking evaluatan matrix and reguest for resolution
1 physical possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances. plan & progpactive resolution appicants
Sanjay Gupta 10. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law. P e -
11. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be can-| | 1% | L85t date of submission of resalulion fans | 28.02.2025

qumdator- Future Retail Ltd celled and the amount already paid will be forfeited (including EMD) and the property will be again put to sale. 18

Process emall K i submil Expr, of Inferest | cirp.gitoliroad @ogmailcom

IBBI Reg. No: IBBI/IPA-002/IP-N00982-C01/2017-2018/10354 12.AO rée.ser\ies' thte r(ijgh;i\ totposti)ﬁn((aj/ca.npel o; X%ry }P}?F}_em:sl_anﬁ gor}diti?n of tender/auction without assigning any reason thereof. In case of 5 &;-"
. e . D . . . any dispute in tender/Auction, the decision of AO of IIFL-HFL will be final. :
Communication Address: Primus Insolvency Resolution and Valuation Pvt Ltd; 15 DAYS SALE NOTICE UNDER THE RULE 9 SUB RULE (1) OF SARFAESI ACT, 2002 Rahul Jindal

D-58 Defence Colony, New Delhi-110024
Regd. Address: C-4-E/135, Janak Puri, New Delhi-110058

Interim Resolubion Professional
IBBIAIPA-DD1AP-P-02649/2021- 20224048

AFA walld upts 30.06.2025

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost

Place:- Delhi , Date: 20-Dec-2024 Sd/- Authorised Officer, IIFL Home Finance Limited.

financialexp.epaptin - v @ @

Date: December 20", 2024
Place: New Delhi

Date : 20122024
Place : Mew Dellu

New Delhi



Lenovo
Highlight


